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KN(’M’Y—@@){ learned Addl.C.G.S.C. submits that she
will file reply statement during the
D - i course of the day. Let it be done.
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@RU_’? R furnished to the counsel for the appli
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prays rcr rurther time to rile
rejoinder. Four weeks time is granted-
to tile rejoinder. pPoSt

’ he matter \
. 4

. on 14.3.07.
éﬁzggiﬁ*,- _Eg___, vice~Chairman
Y?wyc;%f Membper

M - 14,3.2007 Post on 24.04.2007 for filing of ’

@ § fe (e rejoinder. It is made clear that no further )

\a . opportunity will be gtven to the Apphcant
to file rejoinder. ,
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17.5.07, - Cpunsel fer the respondents has sub-

. mitted that s1ie has filed the written stateme
ment . Three weeks further time is granted

to file rejoinder if any. Post the matter
cn 8i6i07a |

Vice-Chairman

Cnunsel for the Resprndents has submi-

‘tted that the case is ready for hearing.

pcst the matter for hearing en 3.7.07.
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NQne for the Applicant. Let the be posted

Vice-Chairman

'Learned counsel for the Applicant is

not present today also. Let the case be
2lt 1% 1121086 clear that if the
Applicant is not appeanng on that dav the
matter will be decided in his absence.
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., dismissed as withdrawn.

Ok 24z [0 2
24.7.07.

hearing, the counsel for the applicant has
submitted that as per Annexure 8 of the
reply statement he has brought on record
that 13 persons have already been
considered by the respondents  on
compassionate appointment
(Annexure 1) dated 10.06.1999 “on
consgideration ke
property
Pension ete. by the Committee.

different.

Movablef Immovable family

1 have heard Dr. N. K. Singh learned

counsel for the applicant and Mgl Das

learned Addl. C. G. 8. C, for the
Respondents.

In the light of the said pleadings

the counsel for the applicant has:

submitted that he may be permitted to

withdraw the -‘matter. Accordingly; he is

pérmittad to withdraw the O.A. The O.A. is

et L e e L s L s

Vice-Chatrman

When the matter came- up for
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IN THE CENTRAL ADMfNISTRATIVE] TRIBUNAL
GUWAHATI BENCH, GUWAHATI

A/l
A/ 2
A3

A/ 4

AS

A/ 6

0.A.__AY) — /2006

shri K. Amarjit Singh
-versus-
Unlon of Indla & Others

Particulars |
0. A.
Verification
Death certificate

Copy of forwarding letter

Passed certificate of B.A. 3™ year
examination.

No-objection certificate
Representation

Forwarding letter dated 31-1-2000
Sr. Accounts Officer

Forwarding letter dated 3-3-2000

and representation dt. 12-4-2000 .

Representation of applicant’s
mother

Order dated 12-6-2006
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

o.A. 2ML—_ 72006

shri K. Amarljit Singh
-Versus-
Unilon of India & Others

SYNOPSIS OF THE CASE
This Is an application U/S 19 of the CAT Act praying for Issuance

of a direction to the respondents to consider the case of the applicant
on compassionate ground. The applicant’s father Sri K. Megoo @
Megha Singh was working as Senlor Divisional Accountant In the
office of P.W.D., Imphal East Divislon, Manipur. The applicant’s father
was a regular employee Cmpigycc under the respondents. The
applicant’s father died on 4-11-1999. The applicant is the eldest son
of the family. The applicant has passed the S.5.L.C. examination in
year 1995 and B.A. examination, 2001, The applicant is sultable to be
appointed in any post under the respondents. There is no any other
“source of Income. As the applicant Is the eldest member of the family,
the burden of maintalning family has shifted to him. An application
dated 4-12-1999 was filed before respondents and the same Is
pending. The Senlor Account Officer, Mehalaya Issued a letter dated
31-1-2000 to the establishment officer, Accountant General (A&FE)
Meghalaya for conslderation of appolntment of the applicant on the
compassionate ground. Thereafter the applicant filed an application
dated 12-4-2000 for appointment on compassionate ground. The
applicant’s mother also filed a representation on 5-4-2003 to the
respondents for appointment on compasslonate ground. The senior
Deputy Accountant General (Adm.) Issued letter dated 3-9-2003
stating Inter-alia, that the application cannot be acceded. Hence this
application before this Hon’ble Tribunal for a direction to the
respondents to appoint the applicant on compassionate ground.
Flled by -

\Tu% Meha
k»zl,o&vom&)




4.2.
~ Koljam Megho @ Megha Singh, Ex-Senlor Divisional Accounts

P

5. The Executive Engineer, Imphal
East Divislon, P.W.D. Manlpur,
memmmeee--Respondents

DETAILS OF APPLICATION

PARTICULARS OF ORDER AGAINST WHICH APPLICATION IS
MADE:

This Original Application Is directed against the non-
consideration of the appucant's case for appolntment on
compassionate gmund

JURISDICATION OF THE TRIBUNAL *
The Guwahati Bench of the Hnn'bk«u mburml has the
juﬂsdlctmn to declde this case.

LIMITATION :
This application s filed within the umlwtkm prescribed

under Section 21 of the Central Adm!ntsttative Tribunal Act,
1985. ‘

FACTS OF THE CASE :

. That the present applicant is a law ablding citizen of India and

a permanent resident of Khoyathpng Polem Lelkal, P.S.
Lamphel under Imphal West District, Manipur and he Is entitled
to all the benefits , privileges and other fegal rights as

- enshrined In the Constitution of India and other laws for the

~

time being In force In the country.

That, the present apblicant Is the eldest son of deceased

Ltra it Soph

~



4.3.

A
.

Officer (Sr. D.A.Q.) Imphal East Division, P.W.D. Manipur.
During the life time of deceased K. Megha Singh, he was
posted and utllised as Senlor Divislonal Accounts Officer (Sr.
D.A.0.) In the office of the Executive Englneer, Imphal East
Division, P.W.D., Manipur and he was a regular employee of
the Accountant General (A & E), Maghalaya, Shillong. However,
he was posted and Serving in the Office of the Accountant
General, Manlpur First before he posted In the Office of the
E.E.,- Imphal East Division, P.W.D. Manipur. The applicant’s
father explred untimely while in service on 4™ November, 1999
(4-11-1999) leaving behind his widow, 4 (four) sons and 1
(one) daughter, Including the present mr as his legal
heirs In this wide world.
| - The true copy of the death certificate of
Kelam Megho @ Megha Singh s
enclosed herewlith as Annexure- Af1.

That , the Executive Engineer, Imphal East Dlvision, P.W.D.
Manipur forwarded a letter vide No. IE/E-2/99-2000/824 dated
10" February, 2000 to the Superintending Enginecer (H®),
PWD Manipur requesting for Issuing the service termination
order In respect of the deceased Govt. servant K. Megho Singh,
Ex- Sr D.A.O who expired on 4-11-1999 while in service.
The true copy of the forwarding letter of
the E.E. Imphal East Divn, PWD, Manipur
dated 10-2-2000 is enclosed herewith as
‘Annexure - A/ 2, '

4.4. That, the applicant passed the (1) High School Leaving

Certificate Examination In the year 1995 iIn the 3™ Division



from Adimjati Little English School conducted by the Board o
Secondary Education, Manipur, (i) passed the Highe
Secondary (Arts) Examination In the year 1997 in the 2"
Divislon from Manglemnganbl College, Ningthoukhong,
conducted by the Councll of Higher Secondary Fducation,

Manlpur and (iil) also passed B.A. 3" Year Examination in the

~ year 2001 in the 2™ Division from D.M. College of Arts, Imphal

conducted by the Manipur University , Canchipur.
The true copy of the certificate of passing
B.A. 3 Year Examination, 2001 of the
enclosed herewith

applicant is as

Annexure— A/B.

4.5. That during the life time of the deceased Koljam Megho @
Meghal Singh, leaving behind 6 (six) members who are his
widow, 4(four) sons (including the present applicant ) and
1{one) daughter as his legal heirs. He was survived by the
following :-

si. Name Age | Sex | Relationship to | Occupatio

No the dececased | qualificati-

| 1 2 3 4 5 6
1. | Smti Koiijam Ongbi | 52 yrs | Female | Wife ‘ Housewife
Mikoisaha Devi | | '
2. |K AmarjitSingh |23 yrs | Male |Son Cradu:
I 3. | K Vikramjit Singh |21 yrs|Male |Son :

4. | K.Bishorjit Singh | 20 yrs | Male Son

5. {'K. Bijoulata Devi | 19 yrs | Female | Daughter

6. | K. Lalitjit Singh 18 yrs | Male | Son




4!6‘

4.7.

That, the legal heirs/ dependents of the deceased Koijam
Megho @ Megha Singh , Ex- Senlor Divisional Accounts Officer
(Sr. D.A.O.) Imphal East Dlvision, P.W.D. Manipur have
nominated Srl Koljam Amariit Singh {the present applicant) as
a candidate for appolntment on compassionate ground to any
suitable post commensurate with his educational qualification
under the Die-in-harness Scheme and as such they have
Issued a No-objection Certificate on 29-12-1999.
The true copy of the sald No-objection
. certificate dated 29-12-1999 Is enclosed
herewith as Annexure -A/4.

That the deceased Koljam Megho @ Megha Singh, was the only
sole bread earner of his family and on the sudden and untimely
death, his family members have heen left In Indigent
circumstances. Therefore, the widow of the deceased (mother
of the present applicant) submitted a humble representation on
29-12-1999 by enclosing all the relevant documents along with
the duly filled in proforma to the Accountant General (A & E)
Meghalaya, Shillong through the Executive Engineer, Imphal
East Division , P.W.D. Manipur requesting for compassionate
appointment of her eldest son K. Amarjit Singh to any suitable
post under the Dle-In-harness scheme as admissible under the
Rules In respect of the untimely expiry of the sole bread earner
K. Megho @ Megha Singh. |
. The true & extract copy of the Humble
Representation dated 29-12-1999 s
enclosed herewith as Annexure A/5.

Lg _ 41{3:\% !"\‘/‘3"\
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4.8. That, the Sr. Accounts Officer (D.A. Cell) Meghlaya Sh!'llong

4.9,

forwarded a letter to the Establishment Officer, Office of the

Accountant General (A & E) Meghalaya, Shillong vide Letter

No. DACell/PC/KMS/1766 , Shillong 31-1-2000 for appointment
of Srl Koljam Amarijit Singh, eldest son of Labe K. Megho Singh,
Ex-Sr. D.A.O. on cohpasslonate ground. .
The true and extract copy of the
forwarding letter of the Sr. Accounts
Officer, D.A. Cell, dated 31-1-2000 Is
enclosed herewith as Annexure-A/6.

That on 3-3-2000 the Establishment Officer (M) forwarded a
letter vide No. Estt.1{M)/PC/CG/AR/2000/3950 to Smt. K.
Mikolsana Devi directed her to furnish an application form in
plain paper seéklng compasslonate appointment from her
eldest son Shri Koljam Amarijit Singh stating therein his name,
age, educational qualification, relationship with the Govt.
servant etc. duly signed by. the candidate himself with
reference to her application dated 29-12-1999. After recelving
he said letter the present applicant Koljam Amarijit Singh
submitted an application on 12-4-2000 to the Accountant
General (A & E) Meghlaya Shillong for compassionate
appointment by furnishing all the relevant particulars as
mentioned in the letter dt. 3-3-2000 of the Establishment
Officer (M).
The true copy of the forwarding letter
dtd. 3-3-2000 and the humble
representation of the applicant dt. 12-4-
2000 are enclosed herewlith as Annexure
~A /7 and A/7 {Colly)

S Congh



4.10.That the applicant’s mother submitted another representation
- on 5-04-2003 to the Establishment Officer, Office of the

Accounant General (A & E), Meghlaya, Shillong for appomtment
of her eldest son K. Amarjit Singh on compassionate ground to
any suitable post in his esteem office so as to meet the
financial hardships faced by the familly members and the same
was recelved on 7-4-2003 by the concerned Office, bui
unfortunately on 3-9-2003, the Sr. Deputy Accountant General
(Amdn) without considering the genuine grlevances and
humble prayer, issued a letter under Office Letter No.

- Estt.1/PC/CG/AR/ 2000/ 2620 to the applicant's mother Smt.

K. Ongbl Mikoisana Devl Informing her that the request for
compassionate appointment of her son Shri Koljam Amarijit
singh (Present applicant ) cannot be acceded to and thus the
same Is regretted. The said impugned letter/ order was issued |
by the Sr. Deputy Accountant General (Admn) without any
reason and doest follow the Rules & Regulation of the die in

harness scheme. The sald fletter forder is totally llegal,

Improprieties and Incorrectness. The Sr. Deputy Accountant
General (Amdn) Issued the sald letter arbitrarily and to be
quashed. |
The true copy of the representation of
the applicant's mother dt. 5-4-2003 &
letter of the Sr. Deputy Accountant
General (Admn) db.3-9-2003 are
enclosed herewith as Annexure A/8 and

Af9.

LMGL\TW/’\'




4.11.That the Respondents have not been taken up any action

regarding the compassionate appointiment of the present
applicant under die-in-harness scheme till today without any
proper reason. The applicant and his family members have
been facing financial hardship and untold miserles since the
expiry of the only sole earner of thelr farlly, Koljam Megho @
Megha Singh.

4.12.That being aggrieved by the annextion of the respondents for

his appointment on compasstonate ground under the die -in-
harness scheme. The applicant filed W.P.{C) No. 1609/2003

- before the Imphal Bench of the Hon'ble Gauhati High Court for

appropriate direction. However, the applicant was advised to
withdraw the above W.P.(C) No. 1609/2003 as the Hon'ble
High Court had no jurisdiction to entertalned the petition. The
applicant move the Hon'ble High Court to allow him to
withdraw the above Writ Petitlon and to approach the
competent authority i.e. the Central Administrative Tribunal for
appropriate rellef. The Hon'ble High Court allowed the prayer of
the applicant by order dated 12-06-2006.

Annexure A/10 Is the copy of the above

‘order dated 12-6-2006. |

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

. For that annextion of respondenis/ authorities In dealing with

the applicant’s case for compassionate appointment has caused
undue hardship to the applicant and his family.

[ e 0

o



5.2.

5.3.

5.4.

J. Mhe

/

For that the applicant has been discriminated In the matter and
as such his right under Article 14 of the Constitution of India

 has been violated.

For that the respondents/ authoritles falled to consider the
applicant’s case with sincerely and expeditiously as IS requilred
to be done under the principles of compassionate appolntment.

Fort that the respondents acted in violation of applicant’s
statutory right.

DETAILS OF REMEDIES EXHAUSTED @
That there Is no other alternative and efficaclous remedy to the

applicant except invoking the jurisdiction of this Hon'ble
Tribunal.

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER

COURT:
That the applicant declares that the matter regarding the

application has been made Is not pending before any court of

law or any other authority or any bench of this Hon'ble
Tribunal. |

RELIEF SOUGHT FOR :

That under the above facts and ctrcumstances the
applicant prays for grant of the fallowing relief - ,
That the respondents be directed to consider the case of

the applicant for compassionate appointment at the earllest,
Se/m,ﬂ otede the O#Aer dalled V9. 2603,

e i




- 10.

11,

i2.

INTERI FOR :
That the applicant does not pray for any interim order at this
stage. - |

THIS APPLICATION IS FILED THROUGH ADVOCATE :

PARTICULARS OF IPO:
1. IPO No:

2. Issuing P.O. :

3. Date of Issue:

. 4, -~ Payable at :

LIST OF ENCLOSURES :
As stated In Index.



VERIFICATION

I, Shri Koljam Amarjet Singh, aged .aboul: 23 years, 5/0 Late
K. Megho @ Megha Singh of Khoyathong Polem Lelkai, P.S. Imphal,
District - Imphal West, Manipur, do hereby solemnly afflrm and
verlfy that the statements made In paragraphs No..l.i:.L; ......
................................................. are true to my knowledge, and those
made In paragraphs Nos. 4.3 18 44, 4:5 4u6, Y5 48 1.3, 000, G ll 212 .
are true to ﬁﬁiﬁk&d&&e and the rest are my humble submission
before this Hon'ble Tribunal. I have not suppressed any materlal
facts of the case, |

And 1 sign this veriﬂeaéion on this the A2t day of Aﬁfget,
2006.

it IR

Place: Guwahsts : Signature

Date : 19.09.200¢
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-1(13): -

. GOVERNMENT OF MANIPUR
PUBLIC WORKS DEPARTMF NT

 No.IE/E-3/99-2000/824 imphal, the 10" Feb /200D,

o ,

b §

The Supenntendmg Engineer, (HQ) *
PW.D., Manipour.

N Su b Request for lenminaticn of service (Latey K.
: ' Megho Singh, BEx-Si1. Divisional Accounts

Officer of this division.

I ato {o teport that Shii K. Megpo Singh, Ex.SrDivisional Acuounts Olfice:

‘

o_f this divi?ion';was expired on 4/11 ? (AN) you are requested to issue service

1 :

termination order in respec( of the deceased Govi. servant. This cenificals is

s i !

l
pressing hard by A.G. (A&E) Shmong, Meghalaya for immediate necessary action.

! l | . [;-\ 4oy
1] . ! ! o l
- NS S .7 Yours faithfully,
; _ Sd/-
Pt (Kh. Mohori Singh)
. . __%- g Executive Engineer,
ot ‘e f i*;l phal East Division, P.W.D., Manipur.
AL iRy R |
N . vy 4 : 1,877,
p}w\ En!dt No. lE{E—?ﬁlQSfZOOOL e 15 *f i Imphal the /o th Feb../2000,
" - ' ‘.""
Tt SR ‘J.:a., o 3
) 1 - -'_*‘ r“"]’ i 1' "'s - i ,"?7' N ;:‘-‘ L?{f ,
' L 1.Jhe Addl Chlef Enginoer-ll L T )
g R "‘ 'PWD‘Manlpur forfavour of | lnfonnatlon v '
AR A ThiemeLl .
i . *-**-‘"-'r-t —ﬂ'-ﬁv AN P - DU
: 2 cThe Superintendmg Engineer~ll i
s PWD..Manlpur for favour of informahon . s
: H ,' L] ¥ f Qﬁ i v 35
Qﬁt . W RS i

, /
U (Kh. Mohori Singh)
B Executive Engineer,

, "',k | d Imphal Ea;t Division, P.W.0.. Manipur.
| e
; . |
|
! ' P
f
l
/ T ' ’ |
v T : - CTT M
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TRTTY ».‘,)Y

COVERRKNMENT OF MANIIPUR
OFFICE OF THE PRINCIPAL

B. @f COLLEGE OF ARTS. HMP

“.pmwsmmm czmmcms"

THIS .IS TO CERTIFY THAT g

Roll Mo, ?40355 - s/oé/o _o(./@& ii?gm iéo é}%

appeored at the T. D. C./B. JCZ . L ‘?/L . Examination of

Wanipur University held tn the year = 4200/ ~ «and was declared to have passed the said

examination tn W %@g — division as per University Cross [:tsi/}Qesuli List

supplied to the Qollege/Coll ege wlt list,

Drincipal

feate is not in lica of the University Cerrificate which wilf be issued fater by tl\PUrlCcﬂ-J
B. M, College of Arts

Imphal.

s ook B

D. M. College Arts, Imphal

TR WP “RATNTGE LR T P RS TRITRRTEr
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| ' No 0Objection Cartificate
for Appointment under Die-in-harness schema

i
o e

ANMMEX TR ""'\/4"

* . ‘We, the depenidnt family members of late K. Magha P
3ingh, Tx. $r.)A0 Imphal "=ast Divn, P.W;Do, Manionur .
“have nominated Shri K. Amarjit Singh as a caniitate
funﬂor tha scheme of Tie-in-harness ani we have no objrction )
to his apoointmont to any suitable post un1or the schame, _
§/No.  Name " gignature  Relationshin with
‘ ‘ ‘ deceased Govt,
; servant
1o Kéijam ongbi sd /- Wife !
Mikoisana Davi ‘ ' .
2., x._ vikremjit Singh  sd/- Son
Bishorj it singh  53/- Son
Bijoulata Devi Esd/é “Daughter. ,
L ’h «,H-rsm. S ,', % . o
:iLalijit Singh o Sd/- ' 50n :
; . l g ;
{
| el S 3 |
= sl Fxecutive Engineps /£, :
P 'ﬁ_Imphal Bast Divn,p.w D,, : o
: S ) Manlpwr, -3
1 TRUE’ cop oo -
l
;;iDPQ?CAJY? *
i) ‘ e
. |
o |
')
. !
Py ;
|
!
|
) o |
- mmeaes .-Tuu\,.':ﬁl ’ ——---—._..L__,_, -; fyé_[é_—‘ .‘E
|
\
-1
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- (I6):- - ' "\/

, )
ANUIEXURT A/ T

1
'

The Accountant General (AR™) . ‘
Abqhalaya ptc. Shillong. -

Throuqh the Fxecutive cnglno-or
Imphal East Division, P.W Re 8 anipur.

“,

_Sgh{ﬁ;gggugst for qqmpassiohable‘appointment.

I h?ve the honour to state that whllp in s-rving

s 3enior DlViSlonal Accounts oOfficer in the office of

?thp ”xe0utiva Fngineer, Imphal rast Division, PW.D.

“Manlour My husbard K. Megho $ingh explred on 4~ll 17299,

ﬁIn this connection a Telegraphic mssage: uqinr R ER

:No Fc /'—29/99/097 dt, 29-11—1999 was sent for your kini
nformatlon. uihik ;x L

Mdaw That thare is no- GOVnrnment servant in my family,
$ince my husband wys the only bread narnLr my family
will be facing great financial problems in maintaining

7%Hé family'&ifhnthe small monthly family pension to be

‘Taceived by ma.

Iin the Iight of the ahove facts anl the circumstances
T most raSnaétfully recue st you to be kind encugh 1o annoint
my 217ast son voijam Amarglt Jingh Hr./%ec, "xaminat ion
Dar»ni to a suitable post on comnassionate grouni as
adnissible under the rules,

In this cohnqctibn, I.am submittihg harewith the
 prescribai Droforma regarding employment. of depenients of
3 Govt. °9rvantq dying while in service after dJuly filled in
along with- ¢ts enclosurew for your further necessary actions.

For such act of your kindness I shall ever remoin
-qratnful to you,

"
“?nclosureS: As stated above, Yours faithfully,

)ﬂ/—

ﬁ (K.(0) Mikoisana Jevi)
Witaéétgmjzal 1699 } W/0 Late K. Mﬂ@lo :1nqh
R COPY T ° Cos €x=Sr.D.A.0. I/Fast Divn. p.i, 2o
PR XL Manlpur :

AT AN %;:) ' Home Adiress:- Khoyathong pPolem

ADVOCATE 9&}00 o : Leikai, Imhal.

e AN




RLE | Pirad |
r . | -~ (4B ) :- |

ANNE XURE =3/ 5

 OFFICF OF THF ACCOUNTANT GEMTRAL. ARUMACHAL DA™ 31
MIZORAM AND WEGHALAYA: FTC: SHILLONG

S No.DA Cell/PC/MK5/1765  Datad Shillong, the 31) [ 2000

f ' "To

; The: "stabllshnnnt Off icer,

§ - Office of the Accountant Gongral (A&F)
4oqhalaya Shlllong. :

!
i '3ubject. 59p01ntnpnt on Compass ionate Groun1
] i

it s oo vemed e —-,

I am'to-forwari herewith the pray;r for anpointment

on Compasslonatn _Ground Anjfavour of whrl Voijam A?iib%&@14wmm e
singh (i.e. nldnst son of Late K.Megho Slngh LST.DLALO S

rncinpd from Smt K. (0) Mik01sana Devi (w1fp of late w.m,
”Slnqh) Sr D A.o. undpr the ! adminlstratlve con+r01 of this

1 offlce)v;iong with all onclosures for further nccoscary

NP '
-

bl 1t£is'statedgthat the aforesaid r, M.>1ngh
1GE iC g/husband of Smt K(O) M1k01sana Devi) Pxplrﬂd
I8 411, 993as per death certificate duly enclosed. 4

\ours faithfully,
, Sd/-
Sr.ACCOuntb Officer(n.A.Call)

|
i
i:
i

"xgmo No DAc'ell/bC/Kms/mas dated shillong the 31 yav 2000

Copy to Smt K(o) Mikoisana Devi W/0 Late K rbgho 31ngh
Khoyathong Polem Imphal, ;

sd/ -~
Sr. Accounts Officer.

TRUE COPY"
ﬁ’&a-‘ »
ADVOCATE

B X AP N R E S TR )

e N
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ANNEXURE A/ 7

i i oy -  _REGISTFRED . ‘ o

fstt-l(M)/pC/CG/AR/2000/3950 Dated: 3 MAR 2000 . -
jTo

smt, K(O) Mikoisana Devi,
.. W/o Late K. Megho 'Singh,
. Ex-Divisional Accounts Off1¢er '
”gKhoyathong Polem, Lelka1 N
;.Imphal VManlpur - .

N

; “With 1:'eferen<:'D to her appbication 4t,29-12-99 regar-
m_;_d 1n_gw compassionate appointmnnt of her eldest son, Shri
: 'Kos.jam Amargit Singh Smt. Mikoisana Devi is dlrnc+ai to
' ‘iﬁ{furnlsh an appllcation form in plain pap>T seoking compa-
. sSionate 3ppointment from her eldest son shri Koijam
L AmaTiit singh, s’catmémﬂherem his name, age, "ducotignal
quallflcatloni rnlatlonshlp with the dﬂépaapd govt, ser-

" vant, otc duly signed hy the cardliafe h,msolf

{

'.W;

.‘v-—'"é‘ffﬁiroctlon to complete the column 6 aqalnst SL V of part A
gxwhpthor the famiyy is emoloyed or not (If Pmoloya’f part1~'
§culara of e mploymont & emoluments) The ‘annexure should also

"3'?;'6:: complated “in the space provided to be identified by a

*a pe rmanent govt. servant duly verified by the welfarae

nfflcor of. this 0ffice. The annexura form is Juplicate is

awc;ocai haerV]_th for domg thn noo:iful from your end,

Sdf-ccw
"stablishment:officer.

- s

-
}“":"‘ =:--$

| L ..u.u 1nsurnnc::) ll
. » 4
- My R T TY V.Y /

OFFIW OF THF ACCOUNTANT GENERAL(ARF) : MEGHALAYA RTC: SHILLONG:

The annexure form is rpturn@d back in original with the




10 7 ANNINUIR AT i
S .

T Accountant General (A&L) ‘
Mugdiataya Tle. Shillong,
) & g < , W)

Sulu’ecl:- ompassionate Apptl.

s

Sir, T ‘

'?_'_'f-_*»‘vriih refarence to your fletfer No. Estt-TiM )P Cr/ARZO00/3950 di3-3-2000
addressed 1o my mother SmiE. (i.‘)rug\ﬁ)ﬁiﬁ&zma Sovi, 1 Tiave (e honow (o stule il '
while in serving as Sr._Divisional Accounts Officer in_the office of the Lxconltve : |
Fuginees, linphal East Divigion, P.W.ID., Manpur, my father ¥, Megho Sinely, disd ond-

11-1999 leaving behind a family consisting of 6(six) members,

b b Jirther fo stale thal, there 18 uo Gowl, servanl o the Family sad iy dale
fatlior was the only bread earner. On the death of wty tather thete 1§ no ofber gowee ol
incowe in the family accept the family pension to be received by my moiher.
' AHOY 1 :

mother submitted application in prescribed from along with

Au this conuection my
compassimmla ::a'g,zpf!. to o stitable

the supporting documents on 29-1 2-1999 for giving me

! post in vour office.
However, as directed by you to your lettor under reference 1 am furnishine '
, herewith my particulars in support of my candidature. f
. - KOUAM AMARNT SINGH ‘ | 5

1. Mame
. . [T

P
- 1-2-1980, i | ,

P e T

. 2 Dateofbirth

{ Diducational quail- .

fication .- Passed {Ir. Sec. Examn. 1997

B RTRE F T U A ~{Provjsional certificate und

R A Marks sheet enclosed).
Relationshipwith i

the _daééa%ae.sl,(ilqvtf

servant

Ce1%gon L - |

"
.
i

i::
~V;-- '3t ‘ ] : - B .
- . "‘w"-‘{,‘: . \"‘_ e RS - K B
. D% 5. Hoine Ad ., # Khoyathong Polem Leikai, P.0. - ﬁ
P o i © 7774 Imphal, Manipur. ¢ SRR .
! t respectfully request you kindly to appoiz)i, e !
PR Rl .. . W :

TR VO :
3, N .
1

. - ,”“ k . ) “\"‘. EET . ‘:' v
;, . T 4.)}‘ [ “ ’ I Voo S e
e " For which act of your kindness, 1 shall ever renipin grateful to you. ' ; 1
1B . nf % ! .
I Enel i
4 ’ R e
1) o
Y SR '2 : Yours fuihfially, :
. S « s 'y .‘;- H
TRUE COPY SU - s -
’ _ (Kotjam Amujit Singh) ' ;
’ (Zre 4,8: ' : Sio (Lafe) K. ieohio Sinofy, .
? : SioDivie Acconnts Ollic ;
. ADVOCATE ' e |
; ' : Home Address: - Fhoyathoun Uolem
3 ' Fethar, PO himphot

Aanipwn i A2nadd

A .

y ‘ e ‘
L : LSSt :
.. —sg OO L . 10 | ; ‘
- : AL L1r0 insuranca). - AN 7L .
‘ SOOI 4 "o £ n
AR T R T - —— - - ! '
=
i




\o . :1.; -

S Y féf-f ;
' .‘ ‘ ,1‘ { . | : : 1 !
i T ' ST ;- NI S A
SR o AY\)’IQKUY‘Q ' NI ‘
BOFO:4 ., ‘:’u'}kii}ﬁi«' SIPLOYICT OF LRS! 05 S0 COVER L ._sf . R
’ 113, ?\L i h(tL;. S B avie, ']u,:'m ), “;;_/_\,1,_') EAIETO B }
3N |
. % LR . i .‘.J.'n}:.f‘_ . e L 2 !
73\ RS N O ey x '
e wd u,—, ,pl\l{[‘ e A » Lt . ! ’
1. (a) Na]ne of tt)c t,ovurnmvdr serwint o : ""_m'{‘
. (Daceasud Ruttrud on Modica L A
. grEa nds§ . (f_AIQ)_~7<Of\TA_M MEGa -1 asgeH o l
- . . \ T . * ~ B . i
| ! i
oo , Lo [
(b) Dbu ,gnati)dlof &Ae o ‘ L U R
c:o“" rnmant servaat, - ;S r 0 dinnad A aunks C’JZ; 2% ' ;
o | o i‘g}‘* | |
\ “c) Mw;s’tner it .tn group '’ ar not? —— Q&OM{) AL 1

fan Date of alren of tpe Government

Se'rve:_n;. . /"'/.23' /948

(e} butae of Jduats Jrecdreme at on

.n—-dicxl grou: \ds. ‘- ________‘4 /[_ 9")) ;, '
IWWVK‘J' Ué'ﬁwl/ ! -
(£) T&eal lulgt.n of survic: Com'; /7 . i

L.x/T\o/\
unJurud v,____,,Qe(u SR

s

. - S : ' e
(g) "Ihg:‘cnar permanent ov Tamporary. Wﬂf&ﬁ,\,a,/\,gnt,

‘. a

() mecehor bulonglny to sc/sT/0BC . _“____a'. /\/O e [
I (a)  dame of the candidute for
apprincmene, ) &’MM /4}71/&@ Z{ 9‘;39 S i
i il e relatdonship with the f
JE e Lt servant, e e, SO'« e \ |

) DoEE of birch. : : *,...--./ ‘2« /9(?0 | |
N ' Coumed( 55# /\t.?/\,b(, \f’ecof\a’axj, . l
vd) o Shucat fonal gqualificaticns, f

J _ i

~ Rdscation /A,l_,at;u%éci)

(e) Whether ary othar depcnuont X —_— |
family member has baen . ‘ :
: appointed on compass{onata i
grounds. . /M y
E | : |
j { ' . T ’ '} ‘
‘ III.. . Par'ticulars of totql assuets S N o
oo loEe includinq amount of t-
(a) ?.3rrf\‘ily pengj;f_):n | ‘;. L 42;(' 62 L C) """’_.\_M_ e .
(b) DC. R." Gratuity, - . _____L‘? R /4424/ ?‘/ N "

| o | L T be ac/fxorﬁ/w/év(/I (&7
\ () .O.E}li.}‘. Bdla:jc{o. o SX:Q//%//@I//“ M’to’ﬁé/‘ 253,

(R

(a)  Lifii Lnsurance policios (In-

‘lifo insurmmn)

011%:? ing pos tal
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SR o
JLyLARATid ]b ),Mlxhl.h
TN QWY o dchhuu Lhats | A

: the Facts o VT n
t. of my knowludu...corrw.: Y Lf“"* Sy e abos Aretetio

Credare Youad. to 2 dncoiraet, o"f”? :“f' th"f"}.nm-f’ e '
",u:.s lll-J/ bv tur:ni:ut:d. ST r-utUIf ddlw
" ll '

_’ ».‘[uby Jl o <ivclan~ ‘tn xL
Lamily nmnb..r,: ‘who Wt
/mun irs of,‘t.m. wrhined. J i SR WP AR ;

c_f, tidds,, form and f,° cal;; el oL gadase ;
I..l!flil& naTibG s ALQ A L4 T N EE i

] im‘_a _L,‘}.‘“‘J b . {n ) ..‘ IR R I A0 . .f‘:“; ;_l:.“”:‘”
o oy } o my WM Pl v Coriaare. 5
\%4mavté \)c /V/

S5Tgaatone., -

Y : . . '
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s : soeild o
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. sddpross - st ,,,\ y /)’L'\J A /\b’ .
s o h NS 4
b . i S ’
_ e polen. delba, Gorp / a’
: ; ’
"_T ' - R, L ;
. Cilo ‘ I

- .

> xnontion ad- by him/h’:r are corroct T

- ohri/Sm{,ﬁ{mn b [2
a:ld the facts. Kr.* %%VJZC Q”‘f/) - s

Knewin o me

Daac rl /fpoOOo \
ASRARETIES ‘ Sigaaturd

' > ‘J‘H'm nent
. \,Ovurmnr'.lr

]l”’

I ;-’a*f‘-eh_.,/f\cf : ’//ﬁ{/(/{/ Sieap)

.'b.'i.‘dci'russ: ’\/{C'/Q/f/ // /;/ // /r/l /

T e e

1 “‘{:"t//g/“jg /l" \.- ~), ‘f‘L( o A ;

—

oo I Executive wnu/zeu’

' N S , ‘ /”:)11(]/ Last D[Wl/ ﬁg/‘ )7(7

i Ih;v"f' "’ri[ L(’d thflr

o~

“

.o A s
th() Ldacty'- (R “L.l()l.\ dof (ﬁ({l”l “r

ke . . T l} v ' | !'
ihe ary oo @ c. Lo z{ 33 5 by the candi- it
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DECLARATION | UNDERTAKING

1. ! hereby declare that the facts given by me above are to the best of my
“Knowledge, correct. If any of the facts herein mentioned are found to be incorrect
or falae 2! a fifure date, my services may be terminated.

2. I hereby also declare that | shall maintain properly theb!her family

members who were depzndent on the Government servant/members of the
Armed Forces menwoned against | (a) of Part-A of this form and in case it is
proved at any time that the said family members are being neglected or not
properly maintained by me, my appointment may be terminated.

Sd/-
Dated : 12/472000 Signature of the candidate

Neme : Kojam Amarji Singh

Address : T',.’ﬁ‘_’g.',”.?“??’..“q Kt}oyaihong
Polem Leikai mphal g

ShrifSmtkum K Amarjit Singh

oaponedm K Amarjit Singh is known to me and the facts
mentioned by him are correci.
‘ Sdr-
Dated : 12/4/2000 . Signature of permanent
. i e : Government servant’ ,

~ LEIRAK, Imphel, "
795010 o .
i ) N Exa o Cip el |
' é - B CRI ) SEA- . _‘(_\_ ’L-:'ad "Li K (},-;Af \(> L
B NN o AL GG et o

,, L 1 : R : e ' ;, ,:: . . L : . /\td - _("“:’-){Ju ,‘\[}):
I'have verified that the facts mentioned above by the candidate are correct.”

| S’Qnafure of the \Nelféfé

Officer -
I S L
oo Neme: o )
S Address: \
! Contd..... 4
.—4-\-4—... = 5 ’ _‘.___.__ — ’
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ANNEXURE-AZ

lhe Establistunent Officer,
. Office of the Accountant General (A & E).

- Meghalaya, Shilong. =~ T y
! aub;ecil - Request for appointment of my eldest son on
‘. R 1 compassionate ground of h: father lale Shit Kotjam |
N ; Megha Singh. E
n E'i : 4 : i s‘
“sir, | ! ;
RN I ha\/P the . honow o lay a few Inws before you Tor your Kind

i

:conSlderatlon Thai -fwﬁh reference ' o  your  iefles ho Esit.-

e can - dw-.. .

H

) I(M)IPCICG/ARQOOO!SQSO, dated 3.4.2000 addressed to me. | had a!rca-:'iy

r'iéE'E copy
,ff-k;: *':\B -
ADVOCATE

" Enclose

‘ .
submmed (he annexure afler filling up the colurnn Mo é,agamcf Siin 5 of Parl £
"'f i:\.*]*"' ©T e !

' on 12—4 2000 After lt | héd already ‘sent another apphcahon updahng ny son's

r—-~-<., -

Biodata on 27.2.2002.-

|

B

As Ihe is ihe eldest son and me 1100 15 also unemploy»d So. we are in

deep troubfe due to ﬁnanmal problem.

So | therefore request to kindly appoint my eldest son a suitable post

|

in youxr office et the earliest.

As stated above.
o f -

Ay

Yours faithfully
Sdr-

i Koijem Ongl Mikossana Dew 3
“Wo (Late) Koijam Megha Singh
' Senior Ace oum Oiticey
Daled : Imphal,

The April 5™ 2003, - '
I
»
& '
A N
._‘.'-.E'. " L . S R . b
B! o N A I ' ”
s
C
bk :
P !

#



ANNEXURE-as O
| Lo .EGISTERED
e o Co
o - Lo
OFFICE OF THE AccounT,

(R&E) WEGHALAYA ETC,
SHILLONG

- No Est-UPCICG/AR/2000/26. e Dated: 9 sEP 2005
L L
I A

- St Kolfam Origb Mikoisana

W/o (late) K. Megho Singh . .
= EX-St.Divisiong

onal Accounts Officer,
hangmeiband Khuyathon_g. Polem Leikai,,
7 Imehel West. 795001, PR /
Sub- - Compassionate appointment, '
With referencq to her applications dated 29-12.1999 and dated 9-4-2003
on the subject titeq above, Smi. K o Mikoisana Devj js hereby informed tha e
fequest for Compassionate 8ppointment of her %n Koiq{p Amaf]‘lglcannqt be
{ ’ ——
i ac¢ceded (o and thys fhe same is regretfeq. T
' Sdr.
Sr.Deputy Accountant General (Admn)
TRUZ Cory ; ' -
e o
Ve
- ._"i:,:;" ' { R ";r.ﬁ-“‘- s, - !
R N f L . . ~.
. , [EON — VS ST S
M "
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" ANNEXURE-A [1e
'uﬁﬁéﬁ T 130 ades &1 Vg SR erEan Eﬁaﬁféié T 3R Zowa 3 GWEan TE ., Siatb aa & g FaG® B Ui aat b1
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Date of application for the

copy

«Date fixed for notifying
the requisite number of
stamps and folios

bate ol making over the
copy 1o the applicant.

Date on which the copy
was ready for delivery.

Datc of delivery of the
requisitc stamps and
folios.
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For the Petitioner

For the Respondents

9 1N 2006

H

IN THE GAUHATI HIGH COURT

M

(The High Court of Assam, Nagaland, Meghalaya,
Manipur Tripura, Mizoram & Arunachal Pradesh)

" IMPHAL BENCH

WEIT PETITION (C) NO. 1609 OF 2003
Shri Koijam Amarjit Singh, aged about 23 years, s/o late K.

Megho @ Megha Singh of Khoyathong Polem Leikai-P.S.
Lamphel, District Imphal West, Manipur. ’

4
.

. Petitioner.
- Versus -
The Union of India.

The Accountant General (A.G.), Manipur.

..... Respondents.

" The Chief Engineer, Public Works Department (P.W.D.),

Manipur.
The Executive Engineer, lmphé] East Division‘, PWD,
Manipim
The Accourxtant General (A&E), Meghalaya, Etc. Shillong.
Videvt'he Hon’ble Court’s order d.ated 15-12-2003 passed in

W-P.(C) No.1609 of 2003, the respondent No.5. 1is
impleaded. '

...Respoendents
BEFORE

THE HON’BLE MR. JUSTICE T.NK. SINGH

Mr. L. Raju Singh, Advocate
Mr. N. botombi, CGSC

12-06-20006

Contd... 2/-

e ¥ biilere

¥
7. 3‘
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ORDER

Mr. L. Raju Singh, learned counsel appearing on behalf of the
petitioner prays for allowing to withdraw this writ petition so as to enable
the petitioner to approach the competent authority (i.e. CAT) for the relief
sought for in the present writ petition. Mr. N. Ibotombi Singh, learned
CGSC appearing for the respondents has no objection to the prayer made
by the petitioner. Prayer is allowed. The writ petition i's disposed of

accordingly.
‘ ‘ ' Sd/- T.NK. SINGI}

“ JUDGE:.
Signature of copyist K\S ,, ;
//] /ﬁ,bb/'\ (’)és,m(;tu ’VU Q )/6/94 {
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OA NO. 242 OF 2006 3 é 2 i y

SHRI KOIJAM AMARJIT SINGH iz g "
* -VERSUS- {2

1. THE UNION OF INDIA—REPRESENTED BY THE COMPTROLLER
AND AUDITOR GENERAL OF INDIA, NEW DELHI.

2. THE ACCOUNTANT GENEML (A&E) MEGHALAYA ETC.
SHILLONG.

3. THE ACCOUNTANT GENERAL (A&E) MANIPUR, IMPHAL .
‘4. THE CHIEF ENGINEER (P.W.D) MANIPUR - a /
5. THE EXECUTIVE ENGINEER, IMPHAL EAST DIVISION, MANIPUR A
IN THE MATTER OF
Written Statement submitted by the

Respondents No. 1 to 3.

"
1

1. . That with regard to paras 4.1 to 4.6 of the Statement, the Respondents

humbly submit that they have no cqrriments to offer.

2. That with regard to para 4.7 of the Statement, the Respondent No.2 admits

-
?

that a representation dated 29" December 1999 from Smti.K.O.Mikoisana
» Devi, wife 6f Late K.Megzlo Singh préying\ for the appointment of her
eldest son Shri Koijam Amarjit Singh to a suitable post on coml?assionate'
ground was received sometime in January 2000 in the Divisional
Accountants Cell (D.A.Cell) of this office. This Cell Aeéis wi‘th all
aélministrative ‘and personnel mafte_rs of divisional accountants are under

" the administrative control of this office.
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That with regard to para 4.8 of the Statement, the Respondent No.2

humbly admits. that the Senior.” Accounts Officer incharge of the -

Diviéienal Accountants Cell duly forwardéd the representation of Smti
K.O. Mikoisana Devi to the Establishment AOfﬁcer of this office vide his
letter Né).DA ’Cell/PC/KMS/ 1765 dated»31.1‘2000 for ﬁthher.necessary
action and not “for appointment™ as 'submitted by the applicant in her
Statement. The Respondent further hulrhbl‘y submits that the forwarding of
the request for compassionate qppointment by the Senior Accox.mts“Ofﬁcer

to the Establishment Officer was a routine procedure with a view to keep

the case papers ready ( alongwith case papers of other applicants also who

may have applied for compassicnate appointment ) in the event of any

vacancies arising in the office against the compassionate appointment

quota.

That with reference to para 4.9 of the Statement, Respondent No.2 admits -
L 3

that the. Establishment (_)fﬁc‘er vide lettef
No.Estt.I(M)/PC/CG/AR/ZOOO/E950_’. dated  3.3.2000 to
Smti.K.0.Mikoisana Devi in.résponse to her representafion dated 29"
December 1999 requesting compassvionate appointment of her son Shri
Koijam Amarjit Singh, advised he} t(j furnish an application in plain péper

seeking compassionate appointment for her eldest son Shri Koijam

Amarjit Siﬁgh indicating therein his full name, age, educational
qualification, relationship withn the deceased government servant, etc.

duly signed by the candidate himself and in addition, to filling up a

proforma prescribed for the purpose under the rules. It is further admitted
that in accordance with these instructions, Shri Koijam Amarjit Singh son
of Late K.Megho Singh submitted an application dated 12.4.2000

-

alongwith all the required particﬁlar»s to the Accountant General (A&E)

Meghalaya, Shillong praying for compassionate appointment. -

N
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That with reference to_paras 410 and 4.11 of the Stafément, the
Respondents humbly submit that the case of the applicant was to be
regulated in accordance with the terms and conditions of the Scheme for
Compassionate Appointment ( 1998 ) as ciréulated by the Government of
India, Ministry of Personnel, Public ‘Grievances 'and Pension ,
0.M.No.14014/6/94-Estt (D) dated 9.10.1998 (Annexure I) as amended

from time to time alongwit-h the instructions of the C&A.G of India

" contained in letter No.121-NGE(App.)/21-2003/Vol.1 dated 19.2.2003.

(Annexure IT).

That, other than the instructions as contained in the ibid Scheme, the
ruling contained in the under mentioned judgements of the Apex Court are
also to be kept in view while considering the cases of compassionate

app'ointment‘ »

(a).Judgement dated 8-04-1993 in the case of Auditor General of India Vs
G. Ananta Rajeswara Rao [1994 1 1Sec 192]

(b).Judgement dated 04-05-1994 in the case of Umesh Kumar Nagpal Vs.
State of Héryana and others [JT 1994(3)SC 525 ].

( ¢).Judgement dated 28-02-1995 in the case of Life Insurance Corporation

" of India Vs. Asha Ramchandra Ambedkar and others [JT 1994(2) SC

183].

(d)‘Judéement dated 07-05-1996 in the Case Himachal Ro;d Transport
Corporation Vs Dinesh Kumar [JT 1996(5)SC 319].

(e).Judgement dated 09-10-1996 in the Case of Hindusta'n Aeronautics
Limited Vs. Smti. Radhika Thirumalai [IT 1996(9)SC 197]. |
(f).Judgement dated 15-07-1996 in the case of State of Haryana and others

© Vs. Ram Devi and others [JT 1996 (6) SC 646].

That, as per the ibid judgements, posts in Group “C” and Group ‘D’ are

alone to be offered on compassionate grounds only to the dependents

. dying in harness leaving his family in penury and without means of

livelihood and such appointments are to be made only if a vacancy is

i

available for the same. That, it has also further been clarified that the High

Courts and Administrative Tribunals cannot give direction for
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appointment of a person on compassionate grounds but can merely direct

consideration of the claim for such appointment.

- That, as per para 7(b) & (d) of the 1998 Scheme, compassionate

appointments can be made up to a 'maximum of 5.% of vacancies falling
under direct recruitment qu(;ta in any Group ‘C’ or Group ‘D’ post qnd the
ceiling of 5% of diréct recruitment vacarcies should not be exceeded.

That Govt. of India Ministry of Personnel, Public Grievances and Pensions
vide O.M. No.14014/24'/99-Estt(D) dated 28-12-99 had amended the:OM
dated 9'-10-98 to»the extent that for the purpose of calculatién of vacancies
for compassionate -appointment fraction of a vacancy either half or

exceeding half but less than one may be taken as one vacancy.(Annexure

*

I )

" That, Government of India Ministry of Personnel, Public Grievances and

Pensions vide OM .No.F.No.14014/23/99-Estt(D) dated . 03-12-99‘
(Annexure IV ) modified OM dated 09-10-98 to the extent that the

Committee prescribed in para 12 of the said OM should recommend

_appointment on compassionate grounds only if " vacancy meant for

appointment on compassionate grounds will be available within one year

‘and that also within 5% ceiling. The maximum time a person’s name can

- -be kept under consideration for offering compassionate appointment was

thereafter, modified to three years vide O.M. No.14014/19/2002-Estt(D)
dt. 5.5.2003.(Annexure V).

That Respondent No.1 with a view to bring uniforinity in the matter of

offering compassionate appointment in all offices of the Indian Audit and

Accounts Department under its control vide letter at. 19-02-2003
(Annexure VI) prescribed parameters for conipassionate appointment oan
family member in the case of death ;>f a Government servant in harness by
taking into account total income of the family from all sources including
all terminal benefits but excluding G.PF. If the total income that is

worked out after such computation in respective category is found less
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than the paramet.ers below, such cases are considered as eligible for

‘ compassionate appointment subject to fullfilment of other conditions.

Group ‘B’ employee' - Rs.5(Five) Lakhs

Group ‘C’ employee - Rs.3(Three) Lakhs

Group ‘D’ employee- Rs. 2(Two) Lakhs
That 1t ha;s been further clarified that mere appliéability of limit does not
justify the case for compassionate appointmeént and the prescribed lim_its
can also bé relaxed in deserving cases with extenuating circumstances.
That Govt. of India Ministry of Personnel, Public Grievances & Pensions
vide OM No.2/8/2001-PIC dated 16-05-2001 (Annexure VII ) had earlier
clarified that direct recruitment would be limited to 13 of t};e direct
recruitment vacaﬁcies érising in a year subject to a further ceiling that this
does not exceed 1% of the total sanctioned strength (;f the department.
That, with reference to para 4.10 of the Statement, ‘;he Respondénts also
humbly submit that in the office | of Respondent No‘.2,' the vacancy
position as on 01-07-2003 in the Group «C’ A’ccountants cadré was 6 and
Group ‘C Clerk/Typi.st cadre was 35 and in view of instructions contained

in OM. dated 16-05-2001, the 5% share for compassionate appointment

came to ‘Nil’ for the post of Accountant and the 5% share for

. compassionate appointment for the post of Clerk-Typist came to 1.75 i.e. 2

- posts. It may be p_ointed out that Shri Koijam Amarjit Singh, son of (Late)

K. Megho Singh wés eligible for considerétion for compassjonate
appointment to a Group ‘C’” post in view of his educatio‘nal qualifications.
That the application in complete shape for appointment on compassionate
ground in respect of Shri Koijam Amarjit Singh son of (Late) K. Megho
Singh, Ex-Sr. Divisional Accounts bfﬁcer was recetved in April 2000 and
scrutiny of the case revealed the following facts :-

) (Late) Singh, Sr. Divisio‘nal Accounts Officer, was a Group ‘B’

officer.

(i)  The family of (Late) Singh had received financial benefits and

acquired properties of Rs. 6,41,000 as detailed below :-
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(a)  Family pension 3 =Rs.  6,336/-p.m.
(b)- D.CRG ' =Rs. 3,42,171/-
(c) . 'Movable & Immovable Property =Rs. ~ 90,000/-
(d)  CGE Insurance ' =Rs.  60,000/-
(¢)  Encashment of Leave =Rs. 1,22,100/

® One Scooter - -=Rs. 20,500/- (Approx.)'

(iii) Liabilities of Rs. 1,20,500/- (Medicél Expenses of the deceased)

The net income received by the 'family' had- ex‘ceeded' the prescribed
monetary limit of Rs. 5 lakhs rendéfing his son ineligible for
compassionate appdintnrient and that there was no available vacancy in the
direct recruitment quota in Group ‘C’ appointment on compassiongte
ground. The applicant. was then intimated about the inability to consider to
his request vide letter No. Estt.I/PC/CG/AR/2000/2620 dated 9.9.2003.
Thus, the contention of the applicant that the Sr. DAG(Admr'l) has issued

the letter dated 9.9.2003 égainst the rules and regulation is not correct.

That, despite the above fact, the Screening Conimittee met in the month of

- September 2003 in terms of para 12 (¢ ) of the Scheme of Compassionate:

Appointment (1998) had considered 13 cases including that of the
Applicant for appointment on compassionafe grounds against 2(two)

vacancies in the cadre of Clerk Typists. The details of all the 13 cases aré

enclosed and marked as (Annexure VIII).

That, the Committee after assessing the‘_ﬁnancial coﬁditions of the family'
and by taking into account their assets and liabilities including the
financial benefits received by the family of the aeceased Government
Servant‘excludiﬁg’the GPF. (the tqtal income of the family. from all
soufces including terminal benefits after déath excluding GPF) and
taking into consideration all other relevant factors such as presenée of an
eziming member, size of the family, ages of the children and essential_
needs éf the family etc. and taking intp account the vaczincy. position for
such appoix_ltment the Committee récommended two namc;,s, Viz., Shri“
Elaluis Jyrwa, son of Late Celestine Iangrai Ex—Selectibn_ Grade Record

Keeper and” Shri Bakynmaw ‘Diengdoh ‘son of ‘Late Mawshai Singh




Paswett, Ex-Clerk/Typist whose cases were considered to be most
deserving for compassionate appointment.

It is pertinent to mention here that the Screening Committee did not

- consider the remaining eleven cases including that of the Applicant, to be

fit cases as the Committee did not find these cases covered under the

parameters laid down Tfor monetary ceil'ing prescribed in the letter dated

19-02-2003 (Annex{;re VI). (Late) K.Megha Megho Singh , a Senior -

Div_isional Accounts Officer has expired on 4.11.1999. In terms of

Ministry of PPG & Pension etc. OM No. 14014/ 19/2002-Estf(D) dated

5.5.2003 (Annexure V), the time limit for consideratiorf of compassionate
appointment in respect of the applicant was. upto 31.12.2002 only. The -

“parameters i.e. monetary limit as well as the time limit for compassionate

appointment had exceeded, the Committee therefore, did not reconsider
the case of the applicant for compassionate appointment.

The applicant was also intimated accordingly vide letter No. Estt.
1/PC/CG/AR/2000/6352 dated 48 3.2006 (Annexure IX).

That, the contention of the Applicant at para 4.11 of the Statement is
incorrect bécause as already submitted earlier, the case of the Applicant
was taken up along with other 12 cases by the Screening Committee in
September 2003. Further, the duly constituted Committee had not diverted
from the laid down procedure as ‘chtained in the Scheme for

Compassionate Appointment (1998) and the inability of the Respondent

No.2 to offer appointment on compassionate to the Applicant because the

Applicant’s case failed.'to satisfy the parameters in regard to monetary
ceiling prescribed in lt?tter dated 19-02-2003 and was further compounded
because of non-availability of vacancies.

That with regard to para 4.12 of the application the Respondents hﬁmbly

submit that they have no comments to offer.

_/

oy )
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That with regard to paras 5.1 to 5.4, the Respondents humbly submit that

they are duty bound to foliow rules/ orders prescribed by the Government

do anything which are not covered by laid down Rules.

Relief {s) seught

applicant is not entitled to get any relief prayed for by him and the instant
O. A No. 242/06 deserves to be dismissed being devoid of merits. It is
rayed tha

J

in the interest of equitg\ and justice and dismiss the O.A accordingly.

Verification
i
L B o8 S At W TN e T L Y > _t_ i [ WU o S _
1 D1 AjAY DHuUilldl ixdS SO Of L41€ J. i, NNaDild, WOILKIIY d8 UUPUT}’
- Accountant General (Admn) Meghalaya, Arunachal Pradesh and

Mizoram, Shillong do hereby solemnly declare that the statements are true

to my knowiedge and belief and information and I sign the verification on

this day of 30" Octobér 200
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material therefrom.

Deéponen
. ') nguclll’“lll [ % L Caime :
” The' 4,0. A& EF) Megheiayw cas.
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OB &BillS/ICA-L

m/quam
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- and Pcn°1m\ (I'Jc‘p(nlmcnt of l’cxsonncl & Training) ©. M. N() 14014/6/‘)4-
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information and nécessary action.
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3/\’ No 14014/6 /94 lel(D) (\./ ’
2 f (Jovcmmcuof India . -0
Mlmshy r)f]’usonnul Public Grievances and Pension’
(1): puriment of Personnel und Immm;.)

New Delhi 110001
‘October 9, 1998

0 Iy C yo MTM OR AND UM

St _/ect Srlwm:* )"or ca/np,m/onam appointment under the

Central -éuwcmme/rr‘ - Revised consolida red mslmcfmns -

The \inclcr 1[;1(4(1 is directed to say that the existing_ mstmcﬂom for

making compnssionate appointment under the Central Government have. since heen
reviewed in the-light of the various conrt judgements and other decisions including
those taken: on the various ‘recommendations contained in the Fifth Central Pay
Commission' Repart.ag well as the Study Reports of 1990 and 1994 prepared by the
Department of* /\(lmmn(mnw Reforms ad Public Grievances on the subject and thiey
hirve nceordingly ben do v|‘1L‘(l:‘u|n|1llf1ml mid congolidated ag in the cncloned sehene
' whicly will \upuacdu all e existing instructions on the subject. This may be brought
to the notice of all mnwmr(l for mﬁnmall(m &,mdan( ¢ and necessary action,”

To

1
\‘ /
/ .
(KK THA)
Director(Establishment)

All M‘i'ni"su'i:cs'/.‘l)‘cn'arl:n'tcnts of the Government of Indja

Copy lo:-
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2.
5 -

i
s
6.

. 7.
L 8.
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12.
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CL

The (,omplrollor and Auditor General of Tndin

The .Hmctmy, Union Public Servie Commission

Rajya Sabha Scerelavial -

Lok:Sabha Sccretariat

All Stale Gover nments/Union Territories /\dmlmstr'umns

All- altached/subordinate offices under the Dcp'ulnu‘nt of Pcrqmmcl

~and Training/Ministry of Homo Alfnirs

National Commission. for SC/S° [,New Delhi
National. C« nmmission for OBC, Ncw Delhi

“The'Secretary, Staff Side, National Council

The R(‘[Z',l U-ar CGleneral, lhc Supreme Court of India

The! Dcp.nlmml of Administrative Reforms and Public (‘ncvnncm
.%m(l.n DPatel Bhavan, New Delhi 110001

“All Ofﬁccu/ﬁcctmns of DOP&T

]'amhlx' Inm nt() Section (500 ulplcq)




OJ}JECT

The object oF the cht,mo |< lo grant nppomlmcnt on c.nmp'mmm(c prounds

(o i dependent lunnl\ _membé:

IL

fn Government seryait dym;. in hmncv. ar who is

retived on medienl pmuml'q tiercby leaving his lnmlly i penury and withoat any’
means of livelihood, o religve the family of the Government servanl ((mwmvd from
fmum il dc titution and to hclp it: p(‘t over the cmergency. '

% IOHOMAPPLICABLE

Toa dependent family member —

(A)

B)

ol a (‘]iovcru‘un’cnl‘SC_,',lj\"t‘mt wlm -

()

dici \\lul(‘ m icrvice (including, dc ith hy qmudc) or

is retired - on edical grounds under Rule 2 of the CCS

'_(Mcdu,al anmnnm)n) Rules <1957 or the corresponding

provision .in the Central Civil Service Regulations before

~altaining' the age of 55 years (57 years for Group ‘D"

Goveinment servants); or :

l's refived ‘on medical  grounds undler I'{ulc 38 of the
CCB(Pension) Rules, 1972 or the corresponding pl(lVlSl(m n

the ("cn(ml Civil Service Regulalions before altaining the age

“of 85 ycms (57 years for Group ‘I’ Government scuvnnls). or

of mcmbz‘z:r,()’f 'l.hc Artmed Forees who ~

(@)

(b)

(©)

Motel

dies duiring scrvice; or
is killed 17 action; or -
is mcdtcwlly bomdc(l out and is unfit for civil cmplnymcn(

“])wpnndnnt ] amHv Meml):'r means:

a) 9pousc or

() " son (including udoptcd son), or

(c) - daughler (mcludmg adopted daughter); or
@) hrothl or sisler in thc case ()f unnmmcd (Jo\'cmmcnl

/\) or (ﬂ) oflln ])dlﬂ,
wh()‘wn" wholly dcpuulcnl on the Government _scryant/

mcml)u ()( Hhe Armed 1 orces nl the tinie of lu‘: (Ic' ith in harness
or u'lncnu.nl on muhml grovnds, as ihe ¢ase m: ay l)c

cen2l-
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teim (mvcmmvn\ acrvant mcn\mncd i Note 1 .\\mxc

Hm"\\)d(‘s u\cnsmn i service (hut.

' _T\.'.,Q_.l.st..\,\’.;ﬁ v' “Se

' (‘W\\ pum
Note V. “Rc C__,]J(O_)NHCH( d()cx no\ include cmp\n)mcm

ecr\'\ccmwn Hefore the ‘normal g of retirement ¥ ina cm\

ummnm c,ommi’-'r; NT JOMAKT
Al ()INJMI‘M

' Jo'm'\ .Scéfc'i'(\rv mc,h'\\gc of '\dmmié\i‘z\l'mn inthe -
Minis\‘ryl])cpmnm\& uonccmcd

(W - Ht,ad of\\w Dcpumnm\t undcr the ‘%upp\cmcnhr\' Rule 2000
‘ : m \hc caqv ol' attnched and subot dinate offices. '

€y ecre \'\n in + the Minit .try/Dcmr\mcm concerned
S .\m m\ \) pes of cases.

I’I'OI]\’TMFNTb can E MADE

- Group ‘_'_(.“';""()r'i("y_.l'(v)‘\zp 4" posts '\_\;;,_:_\'mst. t\wd_’m‘n\ e um\mcm qum\

LL IGIBILII;__.,

() The f'nm\) is md\pu\t and dc*;crvca iimmediate assistance for a
rrhcf ﬁom ﬁ\mncm\ c\c;tmmon and ' '

paent servants .\\1\)(m\\c(\ on uyn\ w Dagis m\x\'-.

' cm\'i\dy :(‘:1\‘\) \(\cr '\umnmp \\n, nmm al :\g_c of u‘\ucmcn\ .

(b) pplicant for compmsmnx\\c nppomlmcm qlmu\d e elignole and

. smtab\c for the postin all rcspccm undcr e provm.ons of the
c\cvam Rccmatmcm Ruics.




A I\INI’HHI\'.S

; A Com vl n|)||ulllllll( Nt e o xempled lmm nl\'« tvinee of llw Tollowi it
? |u|lH|(IHLlll\- Ch

. , _ (1) "Rccnnlmcnl pm(,vdnw i.e. without (ho apcm) of the Stafl” .
i _ i : Solcdmn anrms'slon or the I mploymcnl I xrlnnqc
() - -(jl'i:\ral\cc vl’.:"gm')' ‘lh'c_ S\_njplus Ccl\'()fl_hc ])cpuruncm n_l'l'crsonn'cl L .
and 'I'mihingll)i'rccfomtc General of limplovmcm and 'I'rmmm;._ : ' S

(¢) | The ban orders” on ﬁllmg up ofposls issucd by the Ministry of Finance
o (I)meum,nloﬂ xpenditure). :

() Upper agc Imm could be relaxed wherever found to be ncccanr) The. o

lnwv rape Inml "lmuld hm\'wcr m no ease. bc lrlnxcd lu fow IR years ’ ‘ L
()f -ILL'

I\in((_l_ ' /\U‘ cligibility shall be determined with reference to the dalc of

«\p])“(‘,ﬂll()n '\n(l not. lhc d.xlc ofap[x)mlmcnl

f : Note (b /\_V\'l‘{llqri‘_ly competent to take a final ‘(lccir:i(m for making
: : ‘ ~compagsionaie appointment in a case shall be competent to -
-l le‘]HX".\lim\'Of upper age limit alsa for making such
“appointment. '

e 3o

(b). - Sceretary in the Ministry/Department concerned is cmnpclcm 1o relax .-

- temporarily educational qualifications as prescribed in the relevant
recruitment rules in the case of appomtmcnt at the lowest level ¢,

»"Group ‘D" or.Lower Division Clerk post, in exceptional circumstances

- where the'condition of the family is very hard provided there is no

s vacancy meant. for compassionate nppom(mr-nt in n post for which the
dcpcndcnt family member in question is educationally qualified. Such
relaxation will be peimitted upto a period of two years beyond which

" no relaxation,of cducational qualifications will be admissible and the

cervicks. of lhc person zoncemed, if still unqualified, are lmblc 1 be
.ummmcd

oy -

Nofe. 'ln-lhc _c'znsc ol an atlached/subardinate office, the Secretary in
- the¢oncemned administritive Ministy/Department shall be the
- competent authority for this purpase.
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() - T the matter-of exemption from the requirement of passing the typing:
o lest llu,.):_u:f,-ikn‘;.')p(‘).:in-lci:l on compassionate grounds 1o the post of |'“\\'$'f'
" Division Clerk Will be poverned by the peneral orders issued in this
regardi- . I ‘
() - by the (\ Rivision of the Department of Personnel and
' Training. if the post is included in the Central Sccretariat
Clecical Service;or .+ " o '

() bvre Festnhlishncin Division of the Depariment of Personnel
' i Trdining 0f the post is et included i the” Centeal
Seeretariat Clerical Service. .

(d)  Where a widow is appointed on compassionate ground to a Group ‘D"

- post, she will be excinpted from the requirement of possessing the

cducational {ualifications preseribed in the relevant rules provided the

duties ‘of “the. post can be s'alisfucmrily performed by lier. withouit
©POSSessiiig such-cducational qualifications. o

ONAVAILARILITY OF VA CANCIES.

(n) - Appotntment ‘on compassionate fLrounds should be made only an
Cregular bagis and that oo only if repular vacancies meant for that
purpose are available, - T

U>>/ Q.Q!,ums.simmtc-,ar’.min.lu.u;u.t.s.sﬂﬂ._bs..!1195!_9_ upto a maximum of. 5% of

\ ;,yagqnci’sﬁs;fa'l‘!ing.,.w,;_d.c.r..direcz.r.c.s;milmss.ls.ﬁﬁ‘aii-ﬁiwy Group.'C" or
~DLpost. " The_appointing authority..may -hold “hack upto 5% of

- Yacaiiies ifi Uic aforesiiid catcgories to be filled by direct recruitment
Lbwovgh S@fl Selection Comumission or otherwise 5o a8 (q (1] weal

: ,_y}qg@jiéiﬁ?"li“'%ni)’p()‘i_ﬁhp .Qn_compassionate grounds. A person
selected Tor appointment on compassionate grounds should be adjusted
Jn the recruitment roster against the appropriate category viz SC/ST/

-OBC/Gencral ’dcpcnding upon the category to which he belongs. For

example,-if he belongs to SC category he will be ndjusted against the

- SC reservation point, il he is ST/0BC he will be adjusted against

ST/OBC point and if he ‘belongs to General calepory hie will be
- adjusted apainist the vacaney point meant for General category. -

fc) ~ While e -ceiting of 5% [for mak:ng
- v;f.gninst‘r_jc-g.p:ljx:‘ vacancies should nbt‘bc circflii'nvému,l by 'ma‘.'\ing
~appaintment of dependen family member of Government servant on
casual daily  wage/ad-he. vontract basis against regular vacancies,
©Taercis no bar to considering him for such appointment if e is cligible

.45 per the normal rules/orders goveming such appointments.
: » : ((7 [ » ......5/-
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) T (dy . lhr‘ u:llmp of S"o of. dncct rccrmtmvnl vacaneics  for H\MHW_ _ & g
' comhn ssionale appointment should ot be exceeded by \mlmnl' wmy o -
other viicancy ¢, .pmlq qm)m vacancy, ‘ : o

- L (c) Employment undc'r 'th_c‘ scheme is not confined to the” Ministry/ - L
' ~ Department/Office” i -which deceased/medically retired Government - v
- servant_had. béen working.  Such an appointment can be given -

dnywhcw undm lhc Government of India depending upou availability : '

! - of W auu.nblc ‘v(u,uucy meant for the: purpose of mmp\m.mmlc,-
i : uppmmnwnt .

(n 'j.,.-vlf' <'umcic a1t vac'mcié"q" are not available in any particular office to

T accommaodate lh(, pcwom in the waiting list for (()rnpawon«m

. appoinunent, it’ 1s -open, 1o _the udmmlsmnvc Mnmlxy/l)cparlmcnu

'f()ﬂ'm 10 take up 't lhc motier s WIUl olhcr Mlmslnc*;/l)tpar(mcnlx/()lluc

ool the (Jm'cmmcm Indiato plovtdc al Al carly d.nc 1;»;mmlmvnt on
COMPASS mmlc pmundq to lh() se in lhc wmlm;) lm :

0 Nt t/-,ujléij'()m-,i\'/:\" FORCOMPASSTONA '1'1-;.,1/{/'()1-\ ISENY

() MinistriessDepartments  can consider requests (or - compassionate
appointment cven where the death or retirement on medical prounds of

a Government servant look place’ long back, say- five years or so.
While conmdcnng such belated requests it should, however, be kept in
_view that the concept of compassionate appoinunent is lnrpvly related
“to'the necd for immediate nssistance to the family of the Government oy
“servant inorder o, relieye il from, cconamic distress. The very fact that
_the family has been able to manage 9omchow all these years should _
‘normally bc taken as_adequate pmof “that the Tamily had some i
- dependable mics 5"_0[' ';ul)smcncc. lhcrcl"orc. ‘examination of such : i
_cases | would u\ll for a grcat deal of urcum pccuon The decision to
‘mn}\c nmxnnlmcnt on compnsqlonntc ;vrounds in such- cascs may,

therefore, be taken only "at the- level” of thc Seerclary of the
I)cpallmcm/?s’i mmtry oonu,mul

: PRy

Whr(hm n qucf;t fnr compaussionate appointment is belated or not :

I ' may be decided with reference to the date of death or rctirement on ™ )

- - miedical ground of a (vovcrnmenl servant and not Uwc age of the o
apphmnt at 1hc Umc nfu;nsndu ation,

(Vln)

' i
9. WII)(/WAI’POI/\]FD ()N Co MPASSION: E (
GROUNDS (’ETIIN(’ I‘!'M/JRRII“D ' : : |

A widow nmmlnlod on cnmp‘mmnutc prounds will be allowed to continue in
sei e even afler re- -matnage. .

...6/-
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(h) -

(@)

0. WHERE J/Il 1{1' 18 4N mmvnvr DMEMBE; R

(i) who

o is suspected to vac comnuucd fraud, or suspected (o have.

w6 -

Aesioll

n d(,.(:lvmg_ cases €ven where there s already an carning member in
the' .Iluml), N (lcp(.n(lcnl f'\nnly member may be. considered for
_compassionalc ¢ ‘
Dcpmmcnt’Mml\try conecrned “who, belore - dpproving  such
nppomlm(,m “will, satisfy himsclf that grant of _compassionale

- appointincnt 1%)\1*t|ﬁcd having regard i6 number of clcpcndcnlq asscts
and lmblhtrcs Tell'by the Governmient servant, income of tic. carning
 member as-aldo his liabilitics including the “fact that the carning.

member s twdmp with the family of the Government servant and:

~whether be.should not be a source of '\uppull to other mr‘m\wl s of-the,

fmnly

ln cases, whuv any member oflhc family of the dccum dor mmhullv
wlmv\ (umvnmunt scrvant is. ahuu\y in cmployment and s not
“suppartinghe ofther membérs ‘of (he funily of the Goveinment

cconmmc dmnu,s of the members of the family of the Government
'servant so althe facility of appointrient on compassionate ground is

" not cnrcum\'cntul and misused by putting forward the ground that the

xm.mbcr oftlxc f’nmly already employed is not quppor(m;l the fanuly.

A_m-m-..—.—m...__...._.-_..

Cases ofmmmg Govcmmcnt servants are nlso covered undcr he s¢ hcmc for
compnssionate upmmtmcnt suhjccl fo the following conditions:-

: :

A request to granl the benefit of compassionate appointment can be
- ¢ongidered only afler a lapse of at least 2 ycars from the date from

which the Government servant has been missing, provided that:

.:: '(i) an IIR to this effect has _bcc'n lodged with the Police,
- i1) . the missing person is not traceable, and .
; i-(ii,i) ﬂlc compctcnt authority fcels that the case i gcnumc

) -

servantis -

() whe had less than two years to retire on the date :om which he

: ]‘iasibcén misning; or

joined any lerrorist m;’nnmlmn or suspected o h.wc pone
ahmmi

y 'appanncm with pnor approval of the Scerctary of the

'\uv nt, umuur Cdll(l(lll Nas 1o be observed n .mu\nnmp the

‘This™ bcncf‘t W|ll nol be applicable to the casc of a Government .
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o : e . vt
. o _
T (6) . Compassion(é appoiniment in the case of a missing” Governmen! (b\ I v
- seevant nlsa would nat be g matterof right as in (he case ol others and F
il be subject. o fulfillment of all“the conditions, inchudiryy the: i ;
availability ol _\'ug:lhcy, laid. down for sueh app()inlmcm u'mlpr the ! '
scheme; - : V : |
: . ’ ! ' 1 .
1 () While considering . such a request. the  results of the Police i ' l
{ - investigation should also be taken into account; and ‘ ;
j () . ,V/\.(‘i;:ci,svicm onany;such request for compassionate appaintment slould” - i
S e takew only atthe Tevel of (he Secretary of the Minist v/Department o
Kf concerned.” " )( - S
i | | |
A : e i
i L PROCEDURT: : !
' (i) The:  proforna S As in Annexure may - be o owsed hy .
.M’i‘lliSlf'iCﬂ)Cpﬂjl'U]]éH‘(S’.O[T.‘]CCS for ascertzining necessary information |
and processing the cases of compassionate appointment. ¥
‘ ‘ : !
(h) The Welfare Officer in cach Minltstry/Department’OfMice should meet | :
L the; members” Gl il i ily of the Government servant in” Guestio i
mmedinely aler Wy death 1o sdvise and et (hent i st <
"appo.ixlhtr_llnqght.‘._gg“ compassionaic _grotinds. [The applicant should be
~Calted in_person ai the very firs s ge and adviscd in person about the
requirements and formaliiics i be completed yy him.
f. () An dpplication for appointment on'compnssimmlc grounds should be
“considered in the light of the instructions issued from time to time by .
the Department of Personnel and Training (Establishment Division) on
the subject by o committee of oflicers consisting of three oflicers = one

~Chaioman Tand_1we_Members - of the rank of Deputy Scerctary/
.. Direg -i.f!_!b.@__*iQiSlK)ﬁ)El?AEUiJSHL?!!..Q“OmEFr'STf?I—Qdiii:\‘fméﬁﬁf;i‘_@':ik_i{‘
' the ease of altached and subordinate offices. The Welfare Officer may
also be made_ '._,_9_[“_Lhc;.‘__Iy_i,c_:__r.uhlgcn';/Chnjmum of the commitiec
depending ipon is.rank. The com.nﬁftggx}ﬁ}jﬁé_&_&_i_ﬁgfjj_@j_héf second -
ses received. during, (ho previous

week of every month to_cousider cases _
pplicant may also be pranted personal hearing by the
C

manth. The 'y
ominitie, If neeéssary Tt etier appreciation of the facts of the case.

) ARccom"!cn(lalirjn_'Of the commitice should be placed before the ' I
: compewent autherity for a decision. I (he competent authority

disagrees with tlic committee’s fecommendation, the case may be ‘ l
telerved Lo the fext higher authority far a decision, : !
. i i
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A puson np'poinl(.-{l on_comy: n*;ﬁionulc'ytu'unds undder the scheme should give
an undectaking in writing (as in “Auncxurc) that he/she will maintain properly the

ather family members who ayere dependent on the Govermment servant/membef of -

the Armed Forees in (|umllon 'md in case itis proved subsequently (at any time) that
the fvmily me mhux are lscmp, nc&, vecled or nre not being mmnlnncd propet]y . h\
himer, lm/hc r 'mpomlm« nl m,._y l)c l(‘rmnmlccl Fm[h\wlh

(. J\I O ST l()R ('IM'\’('I' '/\’ I ()\]/I’I 2L S()N

W }wn a pcmon has bccn appomlcd on compassionate ground: o a pmmular
post, the sct.of cnrcumsmmc which led to ‘such ﬂppomlmcnt should be
deemed to linve cc.asal to, cx:ql Therefore, -

(")

(b)

“helshe ‘,hould qlnvc i ]\lVl\LI carcer like hisMher colleagucs l"nr ftmuL‘

advancement-and- nn) request for appointment (o any higher post on.
coiisiderations ofcmnpt\ssnon should invariably be rejected.

'm'nppointmc'nt‘ made on compassionate grounds cannot be transferred
to any other person and any request {or the same on considerations of
compdsqlon should invariahly be rejecled. '

.ﬂ‘zzofl,f).m;l_izi'

()

(h)

Ihc mtcrwu sc‘nmnly ofpcrﬂonq upponnrd on comp.\swlormle grounds
may be fixed: \illﬂhml_crcrcncc 1o their_date of nppmntmcm Their

interpolation with the direct rccruxL&/promolccs may also be made with
reference te thicit dmw of appointment without disturbing the inter-se

_seniority ofdlrcct recr mlq/promotccs

Date nfjnu m;v hy n pcrcon nppmntrd on compassionnte grounds shall
be lrcalcd 23, tl\r‘ d'uc of his/her rcgulnr appointment.

Vo, - GF NTRAI

()

/\'ppuinlmt:'xi\”v inade on grounds of compassion should be donc in such -

a way thecpersons appointed to the post do have the csse IRV

cducationa! and. wéchnical qualmmnons and cxpericnee required for
the post consistent with the rcqmmmcnl of maintenance of cfficicncy

of Adrnnn\lnnmn

e eed e e
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() Wis no[.‘lh‘éiin’t'c_micjm 10 restrict employment of a family member of the
* deceased of medically reticed Group ‘D' Government servant {o -
- Group ‘”lj’,h,m}_t anly. As such, a family member of such Group ‘D"
e (_“iovc-r‘;‘nncx’n_l‘?rs‘crvan-t ‘can be appointed to a Group CT post ‘[or wh_ivcll'__
" he/she is educationally -qualified, provided a vacancy in Group, <
" past exists for this puipose. ’ ‘

e —— v . =, .

(c) . - The Scheme: of compaasionale appointnents was conccived as far _
back os 1958. Since then A number of welfare measures have been - -
introduced by the decm‘m:c‘nt which have made a sipnificant.
“difference in (he financial position of the familics of the Government: :
servants dying in harmess/retired on medical grounds. An application” o
for compissionate “sppointment should, however, not b¢ rejected ‘ L
merely on the ground thal the family of the Government servant has - -
received the benefits under the various welfare schemes.  While ' ot
considering ‘a’ request” for -appointment on compassionate ground a -

~balanced ‘nuid objective assessment of the financial condition of the

_ family hias 10 be made taking into account its nsscls and linbilitics

(including the benefits received under the various wellare schemes

mentionéd above) and il other relevant factors such as the presence of

an caming ‘member, size of the family, ages of the children and the
cssential needs of the family, cte. o )

e e e

D S, &1, SO E=C

(d) - Compassionate appointment should not be denied or delayed merely
- on the grotind that there is rearganisation in the Ministry/Department/
Office.. Tt should be made available to the person concerned if there is
" g vacancy ‘meant for compassionate appointment and he or she is

- found eligible and suitable under the scheme.

(e)", Requests' for compassionate appointment consequent on death or ,.
. reticement:on medieal grounds of Group ‘D" stafl may be: considered SRR
with greater sympathy by applying relaxed standards depending on the - |

faets and, circumstances of the case.

() Compassiomte appointment. will have precedence over absorption of.
: ~suplus employees and regularisation of dnily wage/ensunl workers
willh/without temporary status. '

GRS S -

35

(£) . Any request to increase the upper age-limit of 55 years for retirement
: on medical grounds prescribed in para LiA) (b) end (¢) abouein
respect of Group ‘A’"B/'C' Government servants and 1o bring it o
par with the upper age-limit of 57 years presctibed therein for Group
‘1" Govermment servants on the ground that the age of relirement has
recently ((May, 1998) been raised from 58 years to €0 years for

e

o
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while considering cases of compassionate appointment:-

T =
q T T <10- - o
Group ‘AR /' Governmen servants. (which is at par with (he age
of retirement L[ 60~ years applicable 10 Group ‘D’ Government
servants) oi onany other ground should 'in\v'n,rinl)ly.l.)c rejected <o asto
ensure that the henefi of compassioninle appointment available under

the xcheme g nof nyisuscd by secking retirement on medical grounds atr

the fag end of r_mé__’s_'carccr and nlsn'.kcqpin;; in view the fnct that the
higher upper -zuhj',‘('«l"imit ol 57 years has been prescribed therein for
Group 1" Gaverinie

Government s¢ev
to others,

7. IMPORTANT CQURT Jup GEMENTS

Jhe mling contained iﬁ'U.lt;,wff()h;l,ﬂ]'()“\\ji-m_!, judgemen

() The Suprermie Court iy
Auditor General of India and others vs. G. Ananta Rajeswara_Rag
((1994) 1 SCC | 92)1as held that appointment on grounds of' descent
clearly violates Arficle 16(2) of the Constitution; but if {he
appointment is confined to the son or davghter or widow of (he
Goverilinent servant: who died in harness and who needs: immediate
appointment on 2rounds of immediate need of assistance in thic event
of there being no.other caming member in the family to supplement
the loss of income from the hread winner to relieve (h
distress of the mcju_l‘)’crsllt‘)l'thc fam

C cconomic
ily, it is uncxceptionable, -

(b)  The Silprc;ilcjCéuhis‘;judgemenl dated May 4, 1994 in the case of

l.Lm%ll;liy.mr_mgha.l_;y.s_._.ii(_g.l.c_gl_'.Ii.@;.y;m_n._«:x.ml__n._d_l_cr.s T 1994(3) -
l S.C. 525 has laid - ‘down the following impartant principles in this
' regard: o '

(0 Only <.lé_pcnd«_:li‘_1't_§ of an employee dying in b
- Tamily inpe ary-and without any means of livelihood can be
a;)pointcd<m'rf:ti‘nwm.&qionn(c ground.

) The posis in Giroup “C* and ‘)" (fotmerly Class 1T ang V) are
the Jowes APOSEEN non-manual and manual cateprories and
hence []l‘_:‘yfﬂ‘l()il'i__a can e offered on.compassionate grounds and

no_ather posi Lesin the Group ‘A° of Group “B* catcpory is

expected orrequired 1o be given for this purpose as it is legally

impenigsible, : ' o

el 1/

ment servants for the reasan ‘th__lhl,!)g}j are low paid
ants who get meagre invalid pension in companison -

18 may also be kept in view

l_-ilSjudgcnmmt dated April 8, 1993 in tsc casc of -

arness leaving his

e ———
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éA ) {2/

i co
v}/ R o ' {
'f? T € @i The wlvlk')vlclobjcql of granting compassionate appointment isio o ) :
! - enable tie Tanily to tide over the sudden crisis and to relieve ‘ o
. the Tamily of the deceased from financial destitution and to _ i
i help it pet over the emerpency’ ‘ ,

i C(iv) (f)llx:nng"'.'cmmxnssioxmlc appointiment as asmatter of course - ' i
f S rrespective of the financial condition of the family of the

: dcccﬁ:h:ﬁcd;-or medically ‘retived Govermment servant s Jepally
impermissible. ’ C

(v) Neither the qualifications of the applicant (dependent family-

~ member) nor the post held by the deceased or medically retired o
Government servant is relevant, If the applicant finds it below - - S
his dignily (o accept the post offercd, he is free not to do so.

- The post.is not offered to cater to his status but to scc the -
lamily (hrouigh the cconomic calamity,

(vi) C'gp_giz_\ggig_ug_ggﬁp;)oinl.ng_qg_l'cannot be granted afler lapsc of a . -
v “reasonable periad and it is not a vested right which can be ‘ i

PR, - eesenere ma i

exercised at any time in fulure, |

(vii)  Compassionate appointment cannot be olfered by an individual -
'!i.xl'lé'(itplqagr'y on an ad-hog basis, : ‘ : ‘ : ¢

(c) The Su_prcmc~,§§o\m has held in its Jjudgement dated February 28, 1995 i gl

~in the case of the Life Insurance. Comporation of India_vs, Mrs_Asha !

Romehandri Ambekar and others [IT 1994(2) S.C. 183 that the High - : i

Gourts, *?f".*;;;z,'(1?!'.11@.!3?#?8.@?@ Tribunals can “03.“gi.“:'.f?l.*.ﬁii-.r.?@ﬁQn. for .l

. appointment of a person oficoipassionale grounds but can merely {

- dircet consideration of the claim ﬁzrsx_xc_hqnnmmmtmcnl L 5
(d) . 'ﬂxc'Suprcn")(';C'Qj‘l‘i’t“l has riled in the cases of J_;l_ixg]_’z_x_ghng_B_(_m_r,[_'_lfmy‘_s_p;:)_l;_g g
0 Comporation.vs. Dinesh Kumar T 1996 (5) S.C. 319).on May 7, 1996 g
| nfl;l(f_]_ Hinds ta_Agcronnutics Limited vs. Smi A. Radhika Thirumalai A
i ur 1996 (9) S.C197] on October 9, 1996 that appointment on-. i
i cgnzp;ans.";i(nllifi‘l ounds can be made anly if a vacancy is.available 67 ‘
i that purpoge. = . ' ' ‘
’f‘l . . . . i
Mg () The Sulu_(:nic'(jf«)_tni"t'l_ms held in its judpement in the case of State of - |
{g‘» _1_1_:}_1‘1(_:?;1;}.;@‘;_1<;l;mhc_'1;s'vs_. Rani Devi and others [JT 1996{6) S.C. 646] on ‘!
(;"3( 'July "l)':. 19‘)6 that if the scheme . regarding appointment ‘on . ;
&3 ‘c_onmnssnolf..n_l_g'-:gl_r"ound Is extended to all sorts of casual, ad-hog B

"3} cmplqycc.s icluding those who are working as Apprentices, then soch

ié scheme cannot be justified on Constitutional grounds. ' | '
(. e . o 0
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ANNEXURE

DTN‘? EMPLOYMENT oF DEPENDENTS O GOVERNMENT - v
NG WHILE IN SERVICE/RETIRED ON IMVALLD PENSION

PA RT-." S A

) Namg of Lhe Govarnmant sorvant

(Doceadad/rot {rqq on madica) Qrounds), T e '

(b) Dnsmhnt?orf of the ,"'Goﬁvmrrmmn'l; S NN
Servant.

(). meth‘a‘f‘ it 1s Groun'[)’ or not?" —— e

(d) Date of birth Ofpthq:Government S ———
servant, BRI

Sy

- (@) Date of death/;re.tﬂr.emant on
hedicnl grounds, .

(1) 1ota) longth of - service : . . |
rendaree, ' ,. e —

(8) ¥hathar Parmane Nt oF temporqr Y.

(h) ¥hather bal ong1‘:';1\g;..‘tb_.;,S'C/ST'/OBC

ILo (a) Mamg o - 'r,'fré"“?:('{f)_j,dat;_é - for

mpmmt.m(m‘t'._' T I
(b) Hin/iia relationship wirh the o

G’ovm'mmnr, BarVant, ;v

() Datn of birip,

{d) Educqt tona Qual 1F4 C‘_ﬁ‘.t;_j{ nas,

..... 13/~
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(¢) G.p.F, Balance

(d) Lifa Inqurnnue P011c1 3

(1nc1ud1nq Povtal l1fa
Ins surance) .

f_(e)_Moveable‘ f3 nnd”
Propertieg. and.
8arned tharofrom

1mmovnb1o _
nnnu:ﬂ incoma
by 1he fnmily

(f) c.a.k. Insurance amount |
laave

- (h) Any other @sﬁ@té S

Tota]

mrmr nnrch]am of

ii@bijﬁt1un,
“1F any, e

e
- ;‘

peh

2N

D SR
SR ..»-..-.u..-...--——...._-‘-«.....__..-*‘-—._..‘_._ 2 e ot

ceev 14/~

. ot e
o s .




R
X{.‘ v !" P
I B
i G
S

g ¥

l V.

V1.
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Cmombats of - Uha- “ove
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nmont, sarvant
thoir 1ncome = -

CIf somy ara employi
O sepnrateYy) oo

S.HoL T

with thao
~Governmaent
ooservant

i O

DECLARATION/UNDERTAKING

1. : I ._'her@by daclare that the facts given b

to‘thﬁfbasﬁ”of my knowladgn, correct.,
,mentionedﬁarn'fOUnd to bae fncorract or
-BOrv cas muy. bo tarmina tod, :

'2;f‘._‘Jv;1;‘ re .
~“other family ‘membars
membar- of tha Armad Forces. me
Cthis ¢

are. baing naglocted or
Ry nppointmant may pbe tarmd

» On 1;0.:

T T PR LN P Rt :
"vyt"f““'m‘ﬂ”'t“w‘ BT L ’( .

20

Froioyed or ot

- (1 cmployed

not
natad,

particulars of
employmant. and
o lumants )

S e st s S as o oo

RO

ny

I(a) of Part-a of
At any time that “the
baing

said
proparty

Signaturae of tha énndﬁdntn

Nama: ~

Addregs: ~

S Aottt st . e s s o

Yy me above are,. .
If any of the facts. here1n
falsa at a futura‘data,

Iy

et

oL e



. iii; .7;5:.;: > //jg;qL(’:i

1 5 o
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5 MAnifnnnd'hy-hlm/hnr aro corpar

Dute: Slgnature of parmanant
Govarnmant forvant .
Name: o S

Addraés:?

I have =veh{f1987ﬁﬁdtftho facts mant foneg above by thg candidate gre
Corroct, ’ o A v : ‘ i

Data; = R

Stgnaturg of the Y¥elfarg
Officor B '
Namn ;-
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._(h)'Hhethnl tha Cnnd1dnte
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PART 3]

'(Aj Nama  of thn cnndidaia for
. nppojntmant

(h) His/Har |o1nt10nsh|p w11h'thn
. novnumnnt snrvant L

(¢c) Age (dnLn of birth),knducat1onal
' qnn11r1cnt1on qnd Soxparionce,
i any.. : BT

(d) Post for- wh1ch emp]ownnnt s

pfopoead and whether 1t 14 Group
i(\' or nl B

(a) Whnthnr there Z1s'1f an Yﬂ n
that post within thovp 111nq of
A% prascribéd’ undar. ‘tha schemn
i f rrnn;wxl'slln\ql a n{)ncvii\tnvﬂnt

(1) Whnther - 1haiy pu t, lr>lw\ f11lnd g

fnciudad {n "t Cnn\rn] 50crotnr1at .

Clarical 99:v1c0 or nnt

(g) Mhothar C ntha re]nvnnt
Recruitmant = Aulas plov1de far
Cdract, ln«rullmnnl '

tha rnqu1r0montq
) Rnﬂru1bment Ru]os for

(1 Apart ftom'§u1ver or Fmp]oymnnt

Exchanga/Staff ~Salection
- Commission - procedur that. other
relaxations are to bn g1von.

thathar the fuctq mant1onad in

Part=A" have bﬁan vorifiad - hy the

affice andg’ 1f 85 1ndirnLn Lhol
recards, o A

.

If the Govdrnment sorvunt diad/

retired on- modica] qrounds not-o

than 5 years back,’ why the. caqa was
not aponsared onrllﬂr :

Pnrnonnl recommendar1on of- thﬁ Hand
“tha  Dapartment 4n tho H1n1,try/
Dﬂpnrtmmnt/orfica

(WItH his qinnnturn and officn
stamp/aanly,

(10 BE FILLED TN BY orrxc TN WILLCH ENPLOYHENT -1 PROPOSED)

it Skt
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OFFICE OF 'l"If-?l'E COMPTROLLER & AUDITOR GENERAL O HNUIA o

NEW DELHI | A

g g(/{ - “For__eyelusive_use in the
F i JAKAD, and not Lto e

- L : ‘ quoted.. . or. published
' R ‘ clsewhere, , ~ ‘

 Cireulaf No. NGB/ 11 72003 -
No. 12V - NGE(AppY21-2003/V ol |
Dated: 13 Febroary, 2003 '

. All the Heads of Department in the L'A.&A.D,
: (except Overseas Audit ofTices) -
2. A.C.PY A.C(CY Director(P) -
-3, G.E-VG.EAVO.E, &Bills(EsI)/C.A.-1/ NGE(EN) NGE(JCM)
- Audit(Rules) ’
© Subjeci - Appointierit on compassionate grounds.
Sir/ Madam, - L . : :
: Mnder the existing instructions of the Government of India; while considering a
Coequestfor appointmgnt_gnieo mpassionale ground, a balanced and objective assessment ol the.
inaicial condiiion of the Taniily of the deceased has 15 be made taking into account its assets
3 H) “and li:i‘b'ilii”i;{,‘s"l‘ilq)clu.qjhr.-]_u_', the terminal benefits (excluding G.P.F.) reccived on accoint of death of
| ] . the employee] and all other relévant factors. Hon'ble Supreme Court has also held that offering
compassionaté appointment: as a walter of course irrespective of the financigl condition’ of the
iy ol the deceased Ol me: 6z:i‘ll“;f]:£;iﬁ&,ﬁ_‘ioyc;{nm_énl scr(‘uul,j}; Jewally not permissib!le.
SR W View 16 Tring unifoimily. i 6ue” offices {egarding parameters for
I Corpssioni e Appointiient of A, family member in 'lh_ﬁi.cnsu of de
CHauness, 30 has heen decidud “that the foll income_of the |
terminal hewefits aller dedth, excluding G.P.T should t
. <;nn)|n,1fl’uli(.xi'if'\vor-ké‘”i')‘(ivt—‘-“l'«v‘)_, a'ligure less than the param
considered (o compassionaté appointment subject lo fi
it are given below - - ’ .
S Group BT T R Five lakhs o
Group 'C"*" .. Rs. Three lakhs
- Group ‘I3 Rs. Two lakhs ,
. + 1 should -be ‘noted- that mere application of the limil does not justifv a case for
compassionale appoinkieril and there-should be suffiticnt grounds as per other conditions. Each
proposal will be processed on caso by cose basis. Jn_very descg'yi,[]g_cg;sgs,_,_\_\;:illl‘.cxlcnuxuim,»‘,
sirgumsfunces, the ticuds of Depnctment may, howdver, recommend cases (o Headquarters for
_seg:}gil'lg,,r,q.ln_,g{\_ljgg__gf;_l_lj_i{;gbo_ve_,,lpgygmry limits from the Deputy Comptroller and }\udilop
General of Indin. S : TP ‘
Receipt olthis circular may please be acknowledged.

W

; e

e
\//Q.('QZI : \j ,\M)\ f) ji"’;w C'm jﬂ'}/t"d\ “(Mhnish Kun::

athhofla povernment servant in
amily_from_all souices including
e tuken into account. IT (he resultant
elers given below, such cases can be

dlillment of all other conditions, The

Yows Caithiudy,

W ¢ ’:){. | A | Asstl, Comptrotier & Auditor

WA ‘ AVERIN Y I Asstl Comp rotier & Auditor

\-3“)5)(_‘!’ Q ¥_<~"’ {m\""\ ‘}’v“}\&\\, U-L) (\’ ,\/uY’ : _ General (N)
“ 4 - N o\”

. _;/?“ '//fj W o ' \w‘ | .
et W R
\; | - | : Q/ X\(L,X\ ;
T | W 4 LN \%\ o
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ol S ol vacancies alling nn(lu direet: mmthnun quota inany Group 'Cha

‘ : o Mo l'l()M//l/‘)‘)l sHL(D) —
(.nvvnnncnl ol Tndin o
Mimstry of \’u \(mnvl I’\lhln (irievance: md Ienstons

Diepautone at-ol lu' onnel & T ”m. _
' R Delhi Ponng

Diccember 2R pan

Subject: ‘—(,um;m,stunulc appoindme '~ Caleulation
af vurcnm‘c.. by ~groupirir. “of  posts,

Hu, nmluw;vm d [ (hu,utd (0 !l,l\,l lo the Departny nl ol Iuwmul .m(\ ||.nn|||,' Offiee -
tlemotandun No. 1AOTA/O/94-Ts1 (1) & ed October 9, 1998 or the above subject and 1o say hat"the”
quesition ol non- availability ol vacancics fm ammlmnu non U)ll\lhl\\l()l\:llb puumlu within the U.lhl\L

r D post |1u\u|hu1 in.

this-repard in paagraph I(h) ihidd pastic n\.uly in.small Ollieyy/Cadies has lun considercd’ by e,

Goverreent Keeping, i viesy thlhunl!w« l)t‘m Mpcnt need i this repard cven in e n\nm /&h seiving

CHSCH. . S . o . .

:llllnw ”nm]nn;v 0 mm‘ in sl Ofices/Cindres” for the
nun O Cempi l(HhHL yvmnml' ( nn*ulmnl\\, mm|\ :
Tina uuumm ngyear m iy b

2 /ulun\in;l, \l hev I»l\\\ de ilki'il‘h.
»n:'lnr ol ealen! mnn ol Hl(li 4 lm "l’l
/l: -ui.nr Hhie Iothere m foan lhm 7(\.

Jiect rec nnlan' vacancics

Ly mn‘n '\ topether and ant ol Hetndal mlmlnl t)l acincics S%0ay be (ifled an ¢ ampressionate peennd

uh;n«l 1 the condilivn Illul ||)|)(nnlnun| n|| compnsiiopade ]‘l()(lll s i any - sHC vopost shoudd e

-l

(AN SU A Fom e,

Il|1(ht, af calcul o of vacaneies Tor oty

! ot alba haihed Tl Tor ‘I;I..‘
(fm exceeding h.nlf bat Jess than one iy be tkens o

app i frction o acvaeascy cithy

VIO Y ) ‘g

e

d. The insanctions o, \Iu ‘\H()_](‘ Lunt:nncd in the ()lhu Memornduny No. s 1()] llh/‘)l bsug) H
dated (.J(.l 1\)(,1 01998 smml mmhhui Fy lhc mlul\ nwnlmm,d hove,

S Hu abyve (\u,mun s y be b um[,,hl ln the notice of 1 wmcmul for mlmm.m«m, ;-mJ e
aned nneessiny notion, ' o

z. ‘."‘
SN ' ‘_ S . (1. KO JHAY)
\;’ o . ,? o _ BIRECTOR(Establishiment)
i "}\\." ’ i
i \
O,
/\’J/// ‘




Coply in ety deke |\'|||;'

~ ‘ 4—— ATy
CHR I o ' S
Ll Gy o ' V ' .
; Yy Ul Personner, cuvne Unevances and Pensions
o I)vp(nlnn ol ol B \nl\llll and Vraining o ~
S . ' New Lredli 10001
' L | ' “December LoLagn

: gr_u CE MEMORANDUM

Subject: —W mw Inm|| for‘ :nul(mq (nmpl siohale /\Lponﬂ ment

'(.lu\ to refer to the l)(|m|l|m n\ ol lus(mml ane ll.nnnn' Office
‘D) tited Ociablier. ‘). 1998 on e above subjeci and To s tha the
(|m stion ul ])IL\(II|IH\L’ it lunb-.‘nml or m.ﬂm,v appointment an compassicnatz - prounds has
received due consi I( N mm\ lukuw TR u,unl (lu (RS |I\n|' nl Ry n nl vaganeics o Hnn' Sunder divest

Ih( umluxuynul is (I|

I\"mph llh) lfll(.l and
an be made_only it

ionate umm\“ i
|)\|(t1mm lmullunul in pu apeaph U(d) ibid). /\Lu)uhml\
mmite prescibed in |n.d praph 12 fd ton mn\uhnnl, AU

wl'mmd, stiould e into acconnt the position tegarding availability

it has

ln(u\ (IH lwl Il\.l( \h( UGy

uppmnlnu bl tmlll s Sitn; ll(,_

ol Cacnricy Tar el .mpmulm i :-ml i shoudd recammend sppointnent on U)llln\\‘;lull-llx. granids

||(|"3,()n|'\ Hvacane § meimt loy appeintment en compassionaie canaids.
vall B vvendabie "'niun oy, Jhat oo within lluc"('t-iliul;',"\i S mentiondd above s Tl voukd
appoinhnert within a yen .
the Connuitiee: should anly tecormend kg T e nmllu veille other tinsties/Depi e it

Offices ol the Government-of lndm o consider those cases ton \|>|mmlmun hete as pm.uul i

cosute prand ol ulmpl O e Sl vespect Gl ooty deservimg cas

|m |~'|.||||| ! (’] ilidd

Lo lu, H\slllikllml'i wh(‘nuul m the U(lu ¢ Memon uulnm dited Octaber 9, 190 stad maditicd
1) IhL ¢ Mun ne nlu)nuI .llmvu""

l)l(»‘L(, v Ull(( s .uhhc)\m(.nt)




'\ \ Say "..d ' ~m ey / ¢
(\ \ o Office ol (Im C (;w-~m;ilm & \u\lt( i General of lmlu | f <§
| ' N l)ollu REUEHIDA g

'(’i’l . :
! * Cirealar No. NGE/08/2000-
No. 603/ N( l'(/\pp)/H ‘)‘)/\ ol V N
\ CDated - 14-01-2000
o
I’n‘

N Al th llc uls of D(‘pdl (men( | i LA& A
- A As per muhnL list).
2. 'Nbl'(lun(( ) NGEQC IVI) I Andif (Rnl(‘x)
o ()L & Bills / (,/\ |

Nubjeet s Uingelinie for maling Compassionafe Appointment.

Sii-/ I\l.dlm, o

| M ':.';-(‘4‘4’(;:!;\'&1{!,!!!:!(i()ll :t.n ll(‘ adee (u\ (il'-('vnl’nr IF.‘fi(.‘l‘ 'N'i.ﬁ
ARVINTE l/‘)‘) l'\auul vl(lc No.-07¢ i/N(/\p]»)/I‘{ 297V nl\ d:m-(ll FA-0-99, 0
«Iinjwlw‘l: to :lpl‘N:..l'l‘(,lz'.('.(‘l overleal g »cum' ol Cavi. ul' : lmfi:u.l [\l'iv;xi.\:(r‘.\"(vl'
l’(“l‘:i()lljll'%:l,:,llA;'l.ll;:'i.i“(“:(;;‘it‘)/:lIICt‘S anil l’(nmm (l)(pu(mm( of Personnel &
'l‘rn'inil_lg) ().f\]_.’ NuM() 1.4/2-3/‘)‘) I sll(l)) (l tled 3-12-99 gn thc ‘ll),(v)\f.t‘ subject

for-information g i necessary action,

Yours Faithiully,

h.: \4
e ' Fraly
/o N ALK, SINI J
, R SRR oL { ALK, A)
// : >f) \\" >& \N\ ADMINISERATIVE OFFICER (APD)
S N N ‘ -

Y
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ple cribed for‘»gram of compassuonqre oppomrmcm

'/‘ csuh ing i

‘ gurdclch conlmned m The ubove OMs is ot

-;~ﬁ\ﬁ-,j_“<)"/fsq;

. z?/
feoo No 14014/1 0/2002 L..H(D)

L e -Government of Inclia :
19[-|' ' Mlni..tr*y 01 Personnel; Publie Gy levances & Pensions

Wl Dcpammcnr of Pvrsonnrl & "lrammg
I' E . RLEITTE
o New Dclhl dalcd the § /1’Muy 2003.
i . . . S

ol \ OffICE MEMORANDUM
i‘j‘.'- . :" V" - .
j' aub;r'u hmv Imn’r for* makmg compassionate appointment.

****h

The undcr‘ lgncd is directed to refer to Department of

Pm sonncl
e

'O< 1ol>m*

R ot e o
i

()vu'n\l)m‘ 3 199‘) nn Hlo ubovc ,ub]oc1 and 1o say 1hat Hu

7n|r'"1ton of preser ulwnq a time limit for making appointment on

rompwaonarc grnund ' hus been exumined in {he light " of

LC})ICSCHIG.II‘ON& l"ElCF.i‘IV_C’.(.'f S‘I'crl'ing' That  the .one  year limit

deprlvmq qr'nume cases see

1cq potmrnen‘ra
\

ovallqble within 1hc presmbed e

o/n occourﬂ of _regular \'ocanues not bung

ruod o{ .aone year cmd wmhm

Jhca prescmbed cetlmg of 3% of direct rccrunmcnr quota,
A

J2. Tt has, Thcrefore been decided llmf if C()ml)ﬂa.;IO?l(l“’
a

ppomrmcn‘r o genumc and deserving cases, as per the

po sible in the

fnu!
iL

S pr

yoa:* c!ue lo nnn avmlo!:'llfy of rqulnr vacancy, the

escc ibéd (.ommnfec .may review such cu:,e:, o evaluate 1hn

f}mancml condmon.. of ‘rhe famlly to_arrive af a decision as 10

thTher a parﬂculor C(].)(", warrants ext cnsnon by one more year,

{fr ronsnc!er‘m‘non for‘conmaasnonmc appointment by 1he

Commll lce ,ubJr’c1 1o avmlabvlﬂy of a clear vacancy within the

‘l

pu ser tbmf ')/n qnom I{ on scrutiny by the Comn‘\i'rl'cr;', a case

i".fun u!m ed 10.be .(Jv'.crvmg the name of such o perion can
be umlmm (l (uf' con: ulc'l anon (01 ohe more )mu

"i

c& “lg_glgm M.WN01,4‘014/6/94 :Est1(D) . dated- N
1998 and ON\ _No. 14014/?3/99 FSH(()) dmnd; .

IS ofTen' v

king. _Compassionate |

T R Tt ey
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S o : - N

J' "““ﬁ_ﬁn T cmmmmmee et g nae can be kept undeir BRI
l - i : . . e e . PR

vcomldu.u‘l.lnql et D, sivhate Appointment  will

] ~' ’
Lu{’ll\rw yeo o

cwer e wendlHon hat the prescribed
Co mnuHu. has reviewed and _certified the  penurious
<,ondmon of 1he opp!lcc\nl qT the end of tl\e flr t and. the

-»Lcoml ycm' /\ﬁer three years, if compmslonnn_ appointment

. -IS

Yot possrble fo b(. offer ed 1o tl\c /\pplu.unt his case will be

f‘muIly clo..ed cmd wlll no1 b«.. ccmaidu ed agaln,

4.-- T.I\c, In sTructions contained in the above mentioned ()Ms~
stand modlfled 10 the e><1<.n1 mentioned above.

Sy
L

«‘rm(,\‘u_nu(.i fut‘ mfounolion guidance and ne cussary aclion,
W i

.y

gy : L ” .

K L Hind version will follow,

woof JUNS P S (Vidhu Kashyap)
— BT ' . - Director(JCA)

”\L. ubovc d(.cmon n\uy b(‘ br ought to the notice of all

A 'lhe Comptroller und AudnTor' General of Tndia ‘

A 2 The Secretary, Union Public Service Commission. ' : '

“w 300 Rajyd Sabha Secretariat,

: ;’ 4.. . Lok Sabha Secretariat, :

5 Al state Governments/Union  Territory

o s Admmlslmhon ' o o

A8 all AHacht.d/..uboudlua’re offices under the

S ]!.j' ! bcparhnenl of Per sonnel & Training/Ministry of Home
N |

o :Affauvs TR

B 7, " National Commission for $Cs/57Ts, New Delhi,
i.:::'!' 8. Nm‘lonul Comuission for OBCs, New Delhi.

i o}

9 ¥ The Secretary, Staff Side, National Council.
o 100 The Reglstrar General, The Supreme Court of India.

USSR

1. " The Department of Administrative Reforms and Public
4 " Gricvances, Sardar Patel Bhavan, New Delhi.
o Yo Al Officers/Sections of  Departinent of Fersonnel &

T raining. :
13 Facilitation Centre, DOP&T - 20 spate copies.
4. Establishment (D) Section (500 copics).
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© No 1 - NGEApp)/ 212003\ 0t o
Dated: 19 February, 2003 ' :

1. MEihe Heads ofDepartment in the LA &A1,
(exeept O erseas Awdit offices) . -
2. ACAPY ACACH Director(P)
3 GG O T
Aucit(Ruiles)

SBHISESHYC. A/ NGEEO NGECM )

suhject - Appaintinent on‘compassionate prouds, - -

. S/ Madam, o o . - :
’ Under the existing instructions of tho Government of India, while considenng o
' Crequest for ﬂD[’_U_i_llllellﬂ.Qll_:c.ompglssiou_ulc ground, a bulanced and objective nssessment ol the

) L lniiicial condition of Ahg family of the deceased has 16 be ninde taking into account its assets
N ]/ 2 -and ligbilities (including the termi 4l benelils (excluding G.P.F.) reccived on account of death of

the, c!jf)plg){_c/ej_,_zu)d;f.tiﬁigll\fe_r _;‘éle\(nﬁi_ factors. Hon'ble Supreme Court has_also held that offering
compassionate appointment s a-matler of course ix:x;gs_pc_—:_qtriy@ 2 of the financial condition of the

- tamily of the deceaed or medically relired Govemment scrvqptist:m_}!_lx_n.szl_&?-_r_mi.ss.ib.!_e. :
2. With .a view ‘to” bring uniformity in “our olTices egarding parametery lor
i , o compassionate appointment of 2-fomily member in the case of deatliof @ government servant in

harness, it has been decided thiat “ihe lotal incoine

, ncotns of lhe family. from all_sources_including
lerminal benefits: aller death, excluding G.P.i

a -, should be taken into account. I the resultant
“compulalion wotks out to a-figiire less ihian the paramelers given below, such cases can be
considered for compassionatg appointment subject to fulfillment ol all other conditions. The
limits are given below - o ' o '

' Group'np* 7 & Rs. Five lakhs .~
Group'C'. s, Three lakhs -
Group D' - - Rs. Twao laklg A
feshould be ngted that mere application of the limit does noj Justiflv n ¢
compassionate appointmenl aiid there-should be sufficient grounds as per olher conditions. Tach
proposal will be processed on cnso by cose basis. Jn_very dCScry_ij_gg—gz_ysgs‘)\;’i(li,,cxlénunlim_;
cicumsiances, the [icads __ijf,'lg.cp,uurmwl,__uul)j,__!\,o_\,\'d_\'cr. recommiend_cases (o Leadquarters for
_seeking relaxation of (he. above "mo_nplauy limits from the Deputy Comptrolter and Auditor
Gieneral of India, IR
]

ase lor

Receipt of this circular-may please be ackvowledged.
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 Group B’ -
Group“°C”
Group ‘D’
For Group " post
Date of | T:pmnal | Dependatt & Statns | Apphcant | Movable/-
Death bonofits . ! tmrnovable
x:hiding - property
T 3OF L
2 3 3 I 6§ 17 3
Partosh Ex-Acctt. 2.1,5,1998 | Rs.} /8,7,0% /| Mother-pensioner Brother NIL
Chakraborty- { Group “C” ‘ _ Brother-Sinall Pan
' ' Shop _
Brother-unemployed |
h s 1 H s
. i V . Om B
Hanlal Sharma Ex-C/T 12.8.1999 | Rs.2.34 428/ Wife-Not emiploved .| Son NIL 13.1.200 | Rs.1825 24 | Noteligible 7& .
Group “C” . 3 Daughier - do- ’ . since the case is ,“"‘ﬂ“’“: '
| . 2Sons do- more than 3 yrs 7 &<
o o oM, etc. - vid s
bl o 2811

b
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3 i 4 5 » 6 P07 8 9 16 | 11 12
Ex-STDAO | 411.1999 | Rs.528,896 | Wife-Not amploysd | Son Scooter- 172812000 |Rs452513 |6 |1 | do :
Group“B” = | - 4Sons-. . <do- ¢ Rs.90:000 ; - —,«L‘,w;ﬁgw hod leans
Gazetted | Danghter: <o~ | Immiovable e d vdegller
_ : SR property ‘ ‘?461/ 2620 M-ﬁ
- Ex-Dover, 27.11.199%9 | Rs.3.50.404 | Wife-Not empioyed | Son CRIL 12.1.2000 Rs2800 | 3 5 18
Grade 1 3 Sons (1'son got | - u:waew /Lda L
Group “C” emrployment as
: Watcher) : : .
5. Bhogirath Machahzs | -Ex-Acctt. - | 14.2.2000 Rs.1.13.886 | Wife-Worang as .Daughizr  NIL 30.5.2000 Rs.2000 | 3 2 122 -do-
. > . i1st i Assa .
.| Group “C Typxstm.fs.m o o ) AM
| TERs3,137-PM. vehty
| 1 Danghter- I u«Z&Eﬁl/
: . : - Unemmployed o S g- - 2603
1 6. | Ceestime langrai Ex-SGRK 22.10.2000 | Rs.2.31.008 | Wife-Not employed e o NiL 732001 | Rs2015(2. {6 .14 ==
- 4 Group “C” 4 Sons-Not employed : S 1
_— ' : 2 Daughters-Not qu_;s,, -
: o employed - _ , :
7. | AbdulHanan - = | Ex-C/T | 21.9:1998 | Rs.82.738 | Mother- Pms;oner - | Brother :NIL 2782001 . INIL |4 |7
I ’ J'GrowpCT S} b '{,Broﬁler-emplo&edm S EEE P ; RIRTHUN ISR I SR
Brother- Boomg , :
Cleriin NFRL |
i Brother-Steno m
i : SRR B SN AG(A&E) Assam. |~ - .© N S R
8. Supuya Ranjan Ex-SrAcctt | 262.1992 | Rs.73697 | Wifeemployedin | Daughisr * NIL | 19.11200T | Rs:1500 [ 10 | 2.
Cboudhury : Group “C” S BSNL : : : : - '
TERsS8,500/-PM - ;
2 Daughters-
1memploved ;
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{ Group “C

Ragib Chakraborty |

‘Sunil Ch.Ghosh

122602

Rs.1.39.169

Wife-employed in

$ G Hrsmal T E

| Rs.8.600/- P.M

i 4 Daughters-All
unempioyed

i Sun-Unemiploved

ol
b\
g
Sie
[ %]

Ex-Sr.Acctt
Group “C”

1062002 37k 300-531//

Ex-DACT
Group “B”™
{Non
Gazetted)

5.5.2000

Brother

Brother

h
N+
§
o

s.1862

ru

“formation.
Not recerved

06§10 _

P

| Cellon
1. 15.11.2004 the

] 07‘1}' 011 16-2- i }1&‘1 <

Trough e
apphestion wes
received m D.A

Estt-] Section

PXenshong Naga

Fx-DA
1 Group “c”

3183002

| Rs3%2.157
1 F.Punder

-‘ 'XVéféiénéml:)ié}‘ed N

| 2Sons  -de-
2 Daughter —do-

TNIL

15813000

51

Evarine Charlotte

Ex-DEO
Group “C™

19.4.2003

M:r. 3 ::‘.:

13.5.2003
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No.lz‘:.suv.l_/J?’,_(‘::/'c_frG;/AR/zooo/(,aszflf‘:_ I Dated: 16-3-2006 -+

To: - Lo
| Sti; Kofjam Ongbi ]\/ljkk).iég(!l;l Devi,

Wiy (l.,)":l\";-.,‘;[\{L:}Qla,,oiSi.ifg])‘,-;Eg\;.\ 'Sr.DivisiormJ Aécounts Office”

. A '1"luu1gn'1c:ibut'_'1‘(li Iilguygx(il;qt;g,"Polcn_l Lackai . -
R - .'Im]')l_ml,\fVesl'47-f)5()(),l,;, AR s

Sub: Compassidnaﬁ;'Appo'int“rﬁc‘:'xi’t;‘

R With reference (o ‘h'cf_zi';‘)plﬂi;élion dated 6-9-2003 on (e sdbjcc( cited  abowve,

Smti Koijam Ol'_lgbi"Mfikoismm' Ucw is hereby mrormed thag her cage i:or'appoixllli1cgil -

- ofher son Koijéxn_A‘r"n'a_ijjit On.compassionate. 3round was considered in terms of Gowt,

of India Ministry of P;:rsoimc_:l,:jPlflblic Grievances and Pengion, Deptt. of P & T, New

Delhi 0.M.No, L40L4/6/94-Bsu(D5) gy, 9.10.1998, No. 14014/23/99 Estt(D) dated

3.12.1999 F:No. 14014/11/2002-B564Dy daoq 29.4.2003 and No, 14014/19/2002-
JisU(19) datod 5.5.2003 and Ha, Office circular No. NGE/11/2003 issucd under No,

‘ J~2J.+N(31:i421Q()OBNQIIi dt.'.'--h1§9j:2‘;20f)‘-3'.but canﬂdt be acceded 10 as the case jg more than

.3 vis old and terminal-benetir exceeded the prescribed limit,
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AT 0TI AC f‘UUNMNI GENERAL (A& L) MIG HALAYA 1,
B _ BUHLLONG

Ho kst '/Lto//\;R/i,z0‘00_/2620_.; o Dated 03-09-2003 ¢

Ta - i
T S }\ounm (>n 1bi M)komnn.x J)ow
Wia (late) 1. Mwho Singh -
Jix-5r. l)wmmn.ul /\u,ounl‘i Officer,
- Thangmeiband I\huy(!llmny ]’(,»lun Lackai,
hnplml Weat- 793()()| '
Sl

Compasaionatg appoiniment,

With re fuum In hn ,\[)[)IIL:l(tfllli(ldlul 29-12- 1999 and

dated 5 l 2003 on
the subject il ahov, ‘mm I () I\ umma Devi is hereby informed that the request for

conpass Hon: m !mmmmunl (11 l}bu, .mn Koijam Anmagjit wnm)( be (mulul to and thus the’
SAMNC iy 1(;_},1 elied,

Sr. I)vpulv A wnntnnt Cener .\I (mlmn)
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1 O.FFiC_E MEN\ORANDUM '

Y

Co mpcssnoncm' Appointment - Recommendation by
the Commtﬁcv limited to availability of vacancy.
) _
/ A . /;//'*‘
/// ZINEN

The umlus\ynul s dn((ud Lo u‘lu to paragraph 7(N 01 the Dvpmlnn n_of
e —

Persnnne \ and lu.nan »(Dnl‘& l ). ()H\u, Mcmomndum (O.M.) No. l/l()lfll()/‘?d I m(l))

an the shaye mbject and lu w,\y lh \l the matter h s heen further ex nnmu\ CGeneralty it
i neen it i view of llu 5% cd |\n\g prcqcnhul 1()1 (nmpd&smnau Appmmmr at under
the (-\'l;m( nv;{rn(tlm'nf:. lh.(.n .m‘ ol umuph V\C’murﬁ 0 dcwnnn()(l.m cven re qm S8
T compi \fmmmlv ,mpmnlm( nt from  family mun\)(,ts ol Government servants
belonging o the same MnmllleLpaltmcm/Ofll(c Consequently, there are 1o spiic
ncmcicq left to .\Lcmnmodalc requests from other Mnmsmcq/Dcp'um)cmﬁl()ffmcs for .
such appomlnmnl lhcu.[orc while no u%clul purpose is being served by taking up the
matter with other M1n1strm/Dcpar\mcnlq/thccs of the (JOVC!HIHCX“ of India to

consider such other cascs rccuvcd by lhcm from other Mmlstr1cs/Dcpmmcnt§/Ofhccs

for compassionate appmmmcnl it on lhc othu hand only gives falsc hope to the

applicants as grant of %uc‘h "appomlmcnl by mhc.r Ministrics, etc. cannot hc yuamm( cd.
It has, therefore; been dccxdcd that in fature the Committee prescribed in 1 paragraph 12 2

uf Otfice Mcnmmndum d.ncd ()cmbu 9, 1998 for considering a request lm

I|l|l()|lllll\( ne o cmnp mmnal(' pmnnd*‘ should take into account the pomlmn !L)'.H'dln)’,

availability of vacnncy for quh appomlmcnt and it should hmxt \ls l(,LOmandle)H Lo

) .
LW appointment on mmpm mndu, pmunds only m a rually dcscxvmp msc .md only 1l

vacaney meant |<n nppmnlmcnl on L()lllpd%l()n(\l( prounds will be ll\",lL\h\Q vithin a
Yl ar in the (onumul ,ulmnn\lr,\ln( [\\Inl‘ll)/l)tpulnu DUOee, that too within the

((x\mp of 5% m vaumucs ldlhn;v undu DR quota m any (;r(mp 0o TR pod

prcecnbcd mn llm rugdrd n para 7(\)) of Office Mcmomndum dated October 9, 1995

referred to above. , . 5 '@
. | | ;
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l,lut_|n::lu__|(:l1()‘us contained in the Office Memarands rederred 1o wbove :ﬁaxﬂm :
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Cmodificd 1o (he extent mentioned above.

!: LI o : . T : N 2 .
l he above decision may e brought o the notice of all concerned " for ‘ﬁt

Inforiaticon, poidande and necessiny acrion,

K ” il \uitl’:;i(,m_'\ﬂ/'ill'I'n]ln\_.v. AR
(KK THA )
l_)IRE‘CTOR((Es1.u|Jli.';hment)

Tu B . ‘
All Minis*t_hies/D‘epuﬂ‘rnen'rs of the Government of India
Copy o . | |

o
>

L /,,J'T’ﬁlﬂi Cmnpgnﬂl_cr and Auditor General of India

T 2. The Secretary, Union Public Service Commisgion.

A Rajya-Sabha Seeretarial

Lok Sablin Seérelariat :
R Slnlu-G(,'wcr'nn'lcnls/Union"l'cr'rilory Administiations :
6. Alladached/subordinglc offices under (he Department of Personnel

“and "l’rnining/Miuislry of Home Alfairs
7. National Commission.for SCs/STs, New Dellij
& Nationad Comuission for OBCs, New Deth.
9. The Sccpélgn’y,'Sl:nl'('Si(lc, National Council _
ST Registio General, The Supicime Court of Tndia
AT The Depantmeng of Administiative Reforms and Public

Giievances, Sardar Patel Bhavan, New Delhi-] 1000

12, All (l)l”l"iccls/fic-cliunf; of Dol&T _

i3 l-;':n:ililn,li(m Centie, DoP& T - 20 spaie copics

L Establishiment (1) Section (500 capics)

i
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ovmnment of India
E Mlmt*(ry ofPuqonncl Public Grlevonce> and va,lonf
S Dé pmtmmt of Personnel ang "lmlnlnq

-

=

| 2 ' E o NewDolm dated the 29" Apnl '*003

A& o

,’ QUMMEMQE_&QUM
f ," ig. JET Compass;onale appomlment = Compliance with the
' B RS P lmuucnom . _

” o ’!L o

."T;ﬁji‘ % The undm lqnod i direcled (o Say that requests (o

“.',‘;"; Compassionate | appomtmenls are to be’ e regulated striclly - according to

- "“I,

G i ihwjmqtmcuom mued by this Department in this regard. Howover it

a8 .bheen blouqht 10 the notice of this Departiment that. the w lrum;om
h'lve not bc,on followr*d >lucl!y in omo Dopmtmonls '

Cw | : _
L ﬂ /\H MnnstrtmllJe;mrtmenls are therefore requesled o monitor
Pl (ompn ssionate. appointments * - includin‘g' those i their
o g u/\ﬂached/ ubordmato offices so that no deviation from the instructions
A akojplam, ‘ : -
30 Hinj version Wlll foHow , &
i r“ ' ‘ i'l . .o N
Lo i T IR (Vidhu Kashyap)
Poho E w Director(Jca)
R I Ho ST ' v ' Ph.No.23092589
To .'_ : ' '
! ‘ AH Mmfsfmes/bcparfmenfs of the Governmen‘r o{ Indsa .
AN IR |
RIS (,opy To -
R o : '
SRR -1 The Comptrollep and Auditor Genepq| of India

, The Secretary, Union Public Seryice Commission.
G ey 13, 'Rajya Sabkq 5 2ecretariat,
Lok Sabhyg Secretarigt,

Al State Goyer ‘nments/Union Tepy Hory Adminis
S O Al Attached/s subordinate officeq under the L)opmhnen'f
SR ~of Perg sonnel & Tr‘mmng/Mmls'hy of Home Affqirs

o o 7 .+ Nationaf Commission fop SCs/5Ts, New Delhi,
S e Bk Nntlonnl Commmmn for OBCs, pey, Delhi,

: o H 9.5 ' The ¢ Secretar Y. Staff Side, National Council.
A ‘;IO;:i The Registrap General, 1h<, Supreme Court of India.

tr(mom )

T Gru.vances Sardar Patel Bhavdn, New Delhi,
12 A Offlcers/Scchons of  Department of Personnel ¢«
:a??" . Training,

‘13 _f—auhfahon Cem‘re DOP&T - 20 spare copies.
14 F'imbhshmenf(m bP(‘fth (‘300 coum"\

AL The Department of Administrative Reforms and Public

T
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| N THE CENTRAL ADuhIMSTRM‘i VETRIBUNAL, R
& . FU‘A’)ALHJALTI uENV.I..L, \IIAKLIAALL h -
“
ORIGINAL APPLICATION NO. 242 OF 2006
BETWEEN
 Shri Koijam Amail Singh,
...... Applicant
- Versus -
1. The Union of India & 4 Ors.
...... Resnonaents
INDEX
SLNG. - Anncxurc(s) Particular(s) Pagc(s)
A (1) (2) (3) @)
\ i Reply Statement .
with verification 01-06
Dated/Imphal,
The 4 ™ December 2006 .
' Signature of the Applicants.
Advocate
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' ' ' INTHE CENTRAL ADMINISTRATIVE TRIBUNAL,

GUWAHATI BENCH, GUWAHATI.

ORTGINAL APPLICATION NO. 242 OF 2006
 BETWEEN

Shri Koyjam Amamit Singh, aged about 23 'yaar’s, So

- (late) K. Megho @ Megha Singh of Khoyaﬂiong Polem
Leikai, P.S. Lamphel, Imphai West District, Manipur.

. ... Applicant,

- Versus -

1. The Union of India

2. The Ascouniani General (A&E),
Meghalaya, Shillong,
3. The Accountant General (A&E),

Manipur.

4, The Chief Engineer,*
Pubiic Works Department,

Government of Manipur.

L

The Executive Engincer,
Imphal East Division, P.W.D.,
Government of Manipur.

... ... Respondents.
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AND

IN THE MATTER OF:
Reply statement on behalf of the Respondent Nos.

4 and 5.

MOST RESPECTFULLY SHEWETH: - ~
1. That, the nswering  Res ponucnta deny all the

allegations/statements made by the Applicant except those which have

~been specifically admitted hereinbelow.

2. That, with reference to para Nos.l to 4.7, the snswering
Responderits have no comment to offer as they arc matters of records.

That, with refcrcnice to para No4.8 and 4.9, the answering

2

Respondents beg to that with refetence - to letter No.Esit-I
(MYPC/CE/AR/2000/3950 dated 33.2000 of the Establishment

Cificer (M), Shillong, the Petitime“ submitted a Representation dated

2 e

(A & I3‘) Meghalaya, Shillong for - compassionate appointment

- A ™

(Annexuie-A/7 and A/7(Colly) to the Application).
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4.  Thai, wiih reference 0 para No.4.10, (he answering

‘Respondents beg to state that the Senior Deputy Accountant General

—

(Admn) under his letter No.Estt/PC/CG/AR/2000/2620 dated 9.9.2003

- informed ihe Petitioner’s mother, Smi. K. (O) Mikoisana Devi that the

prayer for compassionate appointment of her son Shri Kojjam Amarjit

Singh cannot be acceded to (Anncxurc-A/9 to the Application).

5. That, with reference to para No.d.l1l, the answering

Reépondents beg to state that as the service of late Shri K. Megho

[—

Singh, Ex-Divisional Accounts Officer was sbsorbed in the

[y

Acoountant General’s Cadic and he was_a permancnt c_mplozcc of the

-

Accountant General (A&E), Shillong, Meghalaya and

such the

matter of compessionate appointment of the petitioner in the Public

Works Department, Manipur can not be enteriained.

Further, it is submitied that the authority for consideration of
appointment of the Petitioner under the Die-in-harness Scheme is the -
Accountant General ( A & E), Shillong, Meghalaya and not the State

Government as the deceased Government servant lien was in the

" Accountant General’s Cadre.

’

6. That, with reference to para No.4.12, the answering

Respondents have no commcent to offer as the samc is mattcr of
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7. That, the answening Respondents beg to submit that the beneftt

or consideration of appomtment under the Die-in-harness Scheme is
given fo those families of the Government emplovees where their
service licns arc mamtained as admissible under the Rule in force

from time to time.

\ 8.  That, with reference to para no.5, the answering Réspondents
beg to submut that no further reply is called for a,;é the adequate answer
has already been given in para Nos.4.5 and 7 of the reply statement
and as such no question of vioiatibn of Asticle 14 of the Constitution

of India and violation of statutory right does arise.

8. That, the answering Respondents beg to submit that the Public

Works Departtment is not_the Competent Auihority for givii
- _

appomtment on compassionate ground under the die-in-harness and as
e
N—

such the names of the Respondent Nos.4 and $ be struck off from the

T

N

present case as the Respondeni Nos.4 and 5 have nothing to do with

- . '

the present case.

10.  That, with reference to para Nos.6 and 7, the answering

Respondents have no comment to offer as they are matter of records. -
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ii. That, with reference to para Nos.8 and 9, the answering

Respondents beg to snbmit that no case has been made out by the
Appl_iéaﬁt for grant of the relicf séught for by him vz'.j:id as such the
Respondeni Nos.4 and 5 beg io pray thai the Hpn’bic Tribunal may

graciously be pleased to dismiss the Application filed by the

- Applicant as there is no merit for consideration as the cnds of justice

may call for.
SIGNATURE OF THE RESPONDENTS
N NO.4 AND 5,
Dated/Imphal. ‘ R <d /~
The 4th December, 2006. ' :

By: A~

Advocate
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VERIFICATION

I, Ng. Raslrapaii Singh, S/o (Laic) Ng. Budhichandra Singh

~ aged about 57 vears old, a resident of Singjamei Chirom Leikai, P.O.

& P.S.Singjamci, Imphal West District, Manipur, Chicf Engincer, *
Public Works Department, Government of Manipur, the Respondent

No.4 do hereby verify that the contents of para Nos. 1 to 9 are true my

- personal knowledge and records and para Nos. 10 and the rest are

believed to be true on legal advice and that I have not suppressed any

material faot.

Dated : ‘The 4" Dec., 2006

SIGNATURE
lace ; Imphal, Manipur.
| \ 9/~

- Koijam Amarjit tritunal . doc
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IN THE ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH AT
‘ GUWAHATI '

ORIGINAL APPLICATION NO. 242 OF 2006,

K. Amarjit Singh

. Versus —

The Union o Iudxa and 4 o1s.

Sub - Notice of filing Reply Statement on behalf of the
Respondent Nos. 4 and 3.

1.  Dr. N.K. Singh,
Advocate
Counsel for the Aplicant.
Ms. U. Das,
CGSC
Counsel for the Respt. Nos. 1 to 3.

S\)

Dear SirMadam,

Please find enclosed herewith a copy of the Repiy statement along
with Leave Application which I am filing today before the Hon’ble Tribunal
on ‘uehaif of the Respondent Nos. 4 and 5.

L

Please acknowledge to recerpt the same,
‘Dated, at Guwahati on this the 6" ua’y of December, 2006..
Recelved a similay, copy BT &
: & 7 V

( Dr. NX. Singh )
Counsel for the Applicani.

2.

. , Yours Sincerely,
{Ms. U.Das )

C.GS.C. "

Counsel for the Rebpondcm ‘\105 ito3.
( 8. Jascbanta Singh )
Advocate,
C/O Iboiombi Namoijam,
Advocate.



